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tion Ministry, I do not know. But according to 
my information the Railway Board did not 
bother to consult or inform the Education 
Ministry. This is nothing but a high-handed 
action. I think this decision cannot be legally 
implemc i t e d  because this will go against the 
orders of the Education Ministry. I strongly 
condemn the decision of the Railway Board. I 
would like to know whether the Railway 
Board consulted the Railway Minister. If it is 
so, the Railway Minister has got the 
responsibility for this decision. So I would 
urge upon the Government to view this matter 
very seriously and reconsider the decision and 
announce immediately to continue the 
concession facilities. I request through you to 
the Railway Minister to make a statement on 
the floor of this House. 

REFERENCE TO THE REPORTED 
SEIZURE OF ABOUT FOUR THOU-

SAND UNDELIVERED LETTERS 
FROM THE HOUSE OF A POSTMAN IN 

MADRAS 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): Mr, Vice-Chairman, Sir, I would like 
to draw, through you, the attention of the hon. 
Minister for Communications to a very 
serious situation which is prevailing in the 
country. Sir, everyone of us, including the 
hon. Chairman and all the others, knows about 
the efficieniy of our telephone system. But, 
unfortunately, this does not end with the 
telephone system. Today, we have got the 
news in all the national newspapers about four 
thousand undelivered letters which were 
seized from the house of a postman in 
Madras. Sir, the country's economic 
development is judged by the standard of 
communications also. This is one of the 
standards which the World Bank, and IMF 
and others apply. Now, if four thousand letters 
are found to be undelivered, you can imagine 
the state of affairs. Some of those letters may 
carry the news  of some death; some of them 

may contain some other more important news 
to friends and relatives. A number of cheques 
have been found in that bunch. This is really a 
sad state of affairs that the postal department 
should not even carry out surprise inspections 
as t0 what is happening to such letters. Sir, we 
used to read in the newspapers here about 
some postcard posted somewhere in a village 
in Gujarat having landed after 15 years in 
Pondicherry. But here, Sir, the letters which 
had been posted about a week back have been 
found lying undelivered and have been seized 
from the house of a postman. All the action 
that the department has taken against that 
employee is, according to newspaper report, 
that he has been put off duty. This man is a 
temporary employee. If this is the kind of 
action taken) it will really be a sad day. I 
would request the hon. Minister for 
Communications to pay urgent attention to it 
and take effective steps t0 see that this sort of 
thing is stopped. Thank you. 

THE APPROPRIATION (NO. 4) BILL 
1981—contd. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Now we 
take up further consideration of the 
Appropriation (No. 4) Bill 1981. Shri 
Morarka. 

SHRI R. R. MORARKA (Rajasthan): Mr. 
Vice-Chairman, Sir, through this 
Appropriation Bill, the Government seeks 
authorisation from Parliament to spend a sum 
of Rs. 73,784,98,09,000. Sir, this is a large 
sum by any standard and the Parliament does 
not normally grudge sanctioning this amount. 
But we have two grievances. One is that this 
amount which is so large, is not husbanded 
properly. In other words, there is lot of 
wastage which the Government has not been 
able to ston. Secondly, the most important 
problems of the country have not received 
adequate attention of the Government.   One 
such problem is the 
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problem of population growth. And for the 
family planning, the Finance Minister has 
allotted in the budget, only a sum of Rs. 155 
crores, which, Sir, by .any standard, is very 
inadequate. Sir, the results of the recent 
census must have caused a serious concern to 
the Government, because -during the decade 
1971-1981, we have added 135.65 million 
people to our population which comes to 
24.75 per cent against 24.80 per cent in the 
previous decade. This increase has caused 
alarm because it depresses our standard of 
living. Sir, the density of our population has 
increased, from 177 per sq. kilometre to 221 
per sq. kilometre in 1981. In some States, the 
programme of family planning has succeeded; 
in others, it has not. In fact, it has gone in 
reverse direction. Sir, in U.P., for example, it 
has increased from 19.78 to 25.49 per cent 
during this period. In Bihar, it has increased 
from 21.33 to 23.90 per cent and in Rajasthan, 
it has increased from 27.83 to 30.80 per cent. 
But Sir, on the other hand, in some States, the 
results have been very encouraging. For 
example, in Tamil Nadu, the growth rate has 
come down from 22 per cent to 17.22 per cent 
and in Orissa, it has come down from 25.05 to 
19.72 per cent. In Kerala also, the position is 
encouraging. 

Sir, it is said that female education and 
female literacy help in family planning. But 
unfortunately, this has not been borne out by 
the results of the Census. Sir, actually, female 
literacy increased from 18.7 per cent to 24.9 
per cent, male literacy from 39.5 per cent to 
46 per cent, while the average level of literacy 
has increased from 29.47 per cent to 36.2 per 
cent, and yet, our population growth has 
remained unabated. 

The Finance Minister, in his Budget 
speech, had said and I quote: 

"Finally, I come to the all-important 
question of population growth. All our 
efforts at eradicating poverty will be 
frustrated  if we cannot 

reduce     the    rate    of    population 
growth____  

Even after recognising this malady, there is 
very little which the Finance Minister has 
done. What he has done is only to make this 
allocation of Rs. 155 crores. What can you do 
with this? What can you achieve in this 
allocation of Rs. 155 crores in view of the 
falling rupee? I would suggest to the Finance 
Minister that he should reconsider this and 
allocate a substantially large amount to this 
programme. Sir, in this connection, I would 
like to quote one American economist Prof. 
Stephen Enke, who says: 

"Resources used for reducing population 
growth rate will be more effective in 
increasing the per capita income over, say, 
ten years, than resources of equal value 
invested in development projects." 

Hence, Sir, resources invested in family 
planning should not be considered as an 
expenditure, but, it should be considered as an 
investment. In this connection, may 1 give 
you two very interesting findings which have 
been given by the India Foundation for 
Development? One is, a static population 
takes twelve years to double its per capita 
income with a growth rate in gross national 
product of 5 per cent. If the population growth 
rate is 2.4 per cent per year, it will take 23 
years. If the gross national product is 4 per 
cent, it will take 43 years to double. 

The second finding is this. Even now, the 
number of people living below the poverty 
line is between 40 and 60 per cent. This 
Foundation says that by the end of the 
Century, by 2000 AD, when the population 
would rise up to 1000 million, nine out of ten 
people would be living below the poverty 
line. Therefore, Sir, this is a very serious 
matter and it indicates how urgent this 
problem is and what should be done. This is a 
major national problem which cannot be left    
alone.    This has    to be 
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fShri R. R. Morarka] tackled and tackled 
quickly. A certain j amount of compulsion is 
inevitable for its success. But this compulsion 
should come with the popular sanction of 
Parliament and the State Assemblies. In this 
connection, there is a strange and a paradoxical 
situation. On the one hand, our savings have 
increased from 13.1 per cent in 19dl-62 to 23.9 per 
cent, almost 24 per cent, in the year 1979-80. This 
amount of savings is comparable with the most 
developed countries of the world. Yet what do we 
And? Year after year, we find that the number of 
people living below the poverty line is increasing. 
I would request the Finance Minister to examine 
this point and I would like to know from him what 
explanation he has for this, that on the one hand, 
savings are increasing and on the other, the 
number of people living below the poverty line is 
also increasing. Recently the Government had 
appointed a committee under Prof. K. N. Raj to 
examine this situation. It seems, even the Finance 
Minister himself is not ,sure whether the figures 
in. regard to savings and the number of people 
living below the poverty line are correct, or, 
whether they require any j change. The second 
problem which 1 again escapes the attention of the 
Government is the problem of balance of 
payment. The Finance Minister says that out of 
our earnings of Rs. 7100 crores, Rs 5600 crores 
will be taken away by the import of oil, that is 
almost more than 75 per cent, and it seems that 
they are helpless in doing anything. Look at the 
Petroleum Minister saying that the per capita 
consumption of petroleum products in this country 
is so small, so low that no control is possible. Now 
I beg to differ from him Since we ourselves are 
producing a respectable quantity of petro- 1 leum 
products we must try to have a dual price for the 
petroleum products. There should be one price for 
the product which we have in this country, for the 
oil that we produce 

in this country, and another price for the oil 
that we import. The price which we have for 
our product must be a reasonable price and 
that quantity of our products must be rationed 
to the people according to an equitable 
formula and the price for the imported oil 
must be high. It must be almost prohibitive so 
that in due course of time the import of this' 
product gets reduced and a certain amount of 
saving is effected I do not think there is 
anything wrong for the Finance Minister, for 
the Government to consider this thing. They 
should have a dual policy for this purpose. 

Secondly, I suggest the Government should 
give special incentive to industrial units for 
shifting from oil to coal, from the 
consumption of oil to coal. Unfortunately, 
what we find is that the Government itself is 
goint the other way regarding shifting from 
coal to oil. Recently, the Petroleun> Minister, 
Shri Sethi, said that in the Neiveli Lignite 
Corporation, for fertilizer production they 
have shifted from lignite to oil. I think thh 
should be stopped. 

I want to say a few words about the Plan. 
My point is that this Budget which the Hon. 
Minister has presented is not quite in 
consonance with the strategy of the Plan. I 
will give two examples. The one is, the Plan 
document says that the subsi-dies would be 
gradually reduced, substantially reduced. 
Now what has happened? In this very Budget, 
instead of reducing the subsidy, we find, the 
subsidies under all the heads have been 
increased If you want, I will give you the 
figures. For food it is Rs. 650 crores, for 
foreign trade it is R\ 436 crores, for mines and 
minerals it is Rs 146 crores, for controlled 
cloth it is Rs. 100 crores and for fertilizer it is 
Rs. 679 crores. Instead of going towards 
meeting the programme as enunciated in the 
Plan, we are going in the opposite direction. 

The other point, which has alsc been 
mentioned by my colleague, Mr 



 
Sankar Ghosh, is about deficit finan 
cing. What you have provided in the j 
plan for deficit financing is Rs. 5000 
crores for a period of five years. In 
the first two years we would have ^ 
easily exhausted more than Rs. 4000 
crores, leaving behind hardly Rs. 1000 
crores to cover the remaining period 
of three years. Not only the present 
Finance Minister, but even his pre- 
dece sor, seem to have come to the 
conclusi'- that Rs 2000 per crore of 
deficit  j r is  a  reasonable and 
safe ainu....,, which our economy can absorb, 
but I think this is a very dangerous estimate Or 
assessment that they have made. With this 
deficit of Rs. 2000 crores per year you can 
never never control inflation. In fact, inflation 
"will go on rising. At some time in some weeks 
it may appear that there is fall in the consumer 
price index, this and that, but if you examine it 
on a continuous basis, you will find that the 
prices with this type of deficit financing can 
never come down. 

The other point is, there is a lot of 
wastage in our Government expenditure 
Government spending. Sir, they treat this 
Plan expenditure as sacrosanct or a sacred 
cow. Now the expenditure is expenditure. 
There is corruption in Plan spending also. I 
would request the Government to take care 
to economise, wherever possible, and see 
what can be done in this regard. 

T would also mention that our Plan 
projects are not properly implemented. The 
Plans are imaginative; our programmes are 
realistic; and our projects are practical But 
their implementation is not only defective 
but positively poor. Last year, I had given 
several examples of how the original 
estimates of different projects went away. 
There is not a single proiect which has been 
implemented in the same cost estimates as 
originally prepared. There are very very few 
which were implemented within the time 
originally stipulated I think there is enough 
scope for the Government to examine this 
thing and see 

what can be done.    I will give y two more 
examples of this year.   One is that the Thai 
fertiliser project was conceived in  1978 with the 
original estimate of Rs  540 crores.   No I Sir,  
before  we  could  even  completer the 
preliminaries,    the cost estima1 have gone  to 
Rs.  930 crores.     FJ Rs. 540 crores in 1978, it 
has gone r B.-,.  930 crores.     Another  example 
that of Vizag Steel Plant.    The e mates were 
sanctioned at Rs. 2100 or 2200 crores.    The 
estimates have already gone to Rs.  2900 crores.    
Not only that,  they now say that if   , take into 
consideration    the    infrastructure and other 
facilitiest this p1 is going to cost not less than Rs. 
4080 crores.    Now, Sir, these are big sums and  
they  involve  a lot  of    national money  and  
resources..     The  Government   should,  
therefore, take  a  very special  care  to  check  
these     escalations.    In this connection, I am 
glad that     the     hon.  Prime Minister has 
recognised  this  weakness-    and    has recently 
appointed a Committee undei the chairmanship 
of Mr. SwaminaP to  examine  Plan  
implementation.     I hope    the    Swaminathan    
Committer would show a way as to how to pre-
pare  realistic  estimates,  how  to implement the 
project in time and h to  conserve national 
wealth. 

I  would  make  a few     suggestions towards  
implementation  of the  Plan and how our 
implementation can be improved.    First is that 
utilisation of installed   capacity     should   be  
given priority over creation of new    capacity.    
Top priority must be given for utilising   the   
installed   capacity    and you    must    not    be 
anxious only to create new capacity.     Second 
is. the on-going projects must be first completed  
on  a  priority basis  and  adequate resources 
should be    provided for   that.   It   is    no  use    
having  toe* many projects and spreading our re-
sources    too thinly so that    none of them is 
completed and we do not get any  production.     
The third  is,     top priority   should  be   given  
to     power generation    because    many    of    
our 1    industrial projects and    undertakings 
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today linger because of power shortage. 

My next suggestion is that all short-
gestation period projects must be preferred. 
Projects which take long periods for maturity 
must be given a second priority. The Finance 
Minister has said in his Budget Speech in 
para 16: 

"The economy remains subject to 
continuing cost push pressures, including 
especially the transmission of international 
inflation through rising prices of oil and 
other essential imports. Since these cost 
push pressures are likely to persist, con-
tinued vigilance is required in the coming 
year." 

This is very correct. The Finance Minister has 
diagnosed the malady very very correctly. But, 
Sir, having done that, what has he done to im-
plement it? Has anything beep done to cheek 
the cost push inflation, to reduce the cost of 
production? I submit nothing has been done in 
this direction. On the other hand, we And that 
there has been an increase in the cost of fuel 
oil, electricity, coal, steel and all other raw 
materials. There has been an increase in the 
cost of transport—both rail and road. The 
credit which has become one of the important 
inputs i|; becoming more and more costly. 
Even in this Budget they have made it more 
costly. This shows that even though we 
recognise the malady, we have done nothing 
and we are doing nothing to remedy it. In fact, 
we are aggravating it. The Finance Minister 
says in para 94—again I quote—"My basic 
approach is that additional revenue should 
flow largely from increased production." Now, 
Sir, I thought that having enunciated this 
principle, he would do something to increase 
the production, but I find that precious little is 
being done. I would make a suggestion: If the 
Finance Minister had announced an excise 
concession only on additional production as 
compared to a base year, that 

would have yielded more production and 
more revenue and in no way would it have 
affected the Government's revenue. Last 
week, the Government has announced excise 
concessions for the tyre industry and they say 
that these concessions would apply from 
1976. Whom would they help? Would they 
help in increasing production now? I do not 
understand it. There may be other reasons for 
that, but at least, for increasing production 
there is no need to give concessions   
retrospectively. 

Now, Sir, I want to give my particular 
congratulations to the Finance J Minister for a 
very necessary amendment he has agreed to, and 
that i relates to the amendment of the Estate Duty 
Act. In para 90 of his Budget Speech he says: "I 
also propose to provide that one residential house 
or part thereof will be valued for estate duty 
purposes on the same basis as for the purposes of 
wealth-tax". Now, Sir, this is a very «ood and 
much-needed reform. Why, Sir? Because, in 
many big towns and even .small places, the price 
of land, flats and buildings has gone up very 
high. Today, as compared to 1971-72, the prices 
of flats or buildings in Bombay, Calcutta, Delhi, 
Madras—everywhere —have gone up several 
times. Now, when a person dies, leaving behind a 
house for the dependants, the dependants have to 
pay estate duty not on the cost price, not on the 
price of 1970-71, but on today's price—and 
today's price is calculated on the basis as if it is a 
vacant house. That was causing a lot of hardship 
and distress to the dependant?. By agreeing to 
make this amendment, the hon. Finance Minister 
has earned the gratitude  of all  the dependants 
and, 

  j I am sure, future widows, particularly, would 
be grateful to the Finance Minister.   In this 
connection, Sir, 

   I having agreed to this reform, he says that it 
would be implemented by amending the 
Estate Duty Act. But, Sir, according to a very 
eminent lawyer,    Mr.    Palkhivala,    it   is   
not 

     I    necessary to  amend  the Estate Duty 
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Act. It can be done by making rules under 
section 83 of the same Act. But, probably, the 
people are afraid that the Government may 
not do so because a similar announcement 
was made by Mr. H. M. Patel earlier that the 
exemption limit for estate duty purposes 
would be increased from Rs. 50,000 to one 
lakh of rupees, and he also said that he would 
introduce a Bill and implement it after the 
States, etc. pass it. That day never came. Mr. 
Patel has gone and the exemption limit 
remained the same. So, in view of that, if this 
thing can be done by making rules, it would 
be better, and the Finance Minister should 
take the opportunity and give this relief 
because people die every day and distress is 
caused every day, everywhere. So, something 
urgent is needed. (Time bell rings) Sir, kindly 
give me five minutes more. 

Now I come to what is known as Mr. Puri's 
Report on Gold Auctions I would like to say 
that I have read this Report very carefully, and 
find that it is not an objective document but a 
biased one where the ronclu-sions are reached 
first and the facts examined afterwards. 
According to me, the Government made an 
initial mistake in appointing Mr. Puri to 
investigate the gold auctions. He was 
admittedly an aggrieved person heing the 
dismissed Governor of the Reserve Bank. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): That is not correct. 

SHRI R. R. MORARKA: What is not 
correct? 

SHRI MAGANBHAI BAROT: That he 
was dismissed. 

SHRI R. R. MORARKA: He resigned 
himself? 

SHRI MAGANBHAI BAROT; Yes. The 
Finance Minister had made  ths 

position, much earlier, clear.   He had 
resigned. 

SHRI R. R. MORARKA; Mr. Barot, I do 
not want to bandy words with you just now, 
but you know it very well. All the high 
officers only resign when they are dismissed. 

SHRI MAGANBHAI BAROT; It is not 
correct. 

SHRI R. R. MORARKA: Nobody is given 
a dismissal order, but they are asked to resign 
and they resign. Anyway, Sir, that is a very 
small thing. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa); It is very difficult to say whether 
Mr. Shukla was dismissed or he resigned. 

SHRI MAGANBHAI BAROT: Mr. 
Nanda, I was only on Mr. Puri. 

SHRI NARASINGHA PRASAD 
NANDA;   It is a similar case.. 

SHRI R. R. MORARKA: Anyway, Sir, he 
was nursing a grievance against the Janata 
Government, particularly against its Prime 
Minister and the Finance Minister who reliev-
ed him of this coveted post. Therefore, it was 
unnatural to expect any objective findings 
from him. Sir, jt is not possible in the short 
time I have, particularly after you have rung 
the bell, to go into the details of this Report, 
but permit me to mention some of the broad 
facts. 

(1) The total quantity of gold sold was 
12.95 tonnes out of the stock of 72 tonnes 
non-monetary gold available, of which the 
smuggled gold was 37 tonnes. 

(2)This 12.95 tonnes was sold to as 
many as 8,577 bidders in 14 auctions 
spread over a period of six months. The 
total bids received were 18,316 for 25.96 
tonnes of gold. 

(3) The average quantity of gold that a 
bidder got was 1.5 kgs. 
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(4)   The price realised was from Rs   

632 to Rs. 840 ger 10 grams. 

Now, one allegation that Mr. Puri has made 
is that the auctions were a result of a 
conspiracy to impoverish the nation and 
endanger its currency. Is our nation so poor 
that by selling gold worth about Rs. 86 crores 
it would be impoverished? And who would 
have this conspiracy to impoverish the nation 
and to endanger the currency? Do we have 
some fifth columnists from some foreign 
countries that they do it? What a remark he 
makes? That shows that he lost his balance 
completely. Secondly, it is worth noting that 
our currency of 14,000 crores of rupees has a 
goZd backing of only Rs. 226 crores worth of 
gold, which is a little less than 2 per cent. 
Now, Sir, how would the currency be 
endangered by selling gold worth Rs. 86 
crores? And that gold has nothing to do with 
Rs. 226 crores. That was not monetary gold at 
all. That is why I say that Mr. Puri  was  not  
an  impartial  person. 

Then, Sir, Mr. Puri says that the gold 
should not have been sold by auction: but he 
does not say why? As an ex-Governor of the 
Reserve Bank, he should have known that the 
International Monetary Fund itself, when they 
wanted to sell gold, sold gold only by way of 
public auction. What was wrong with it? And 
nowhere doej Mr. Puri alleged any 
favouritism or any partiality to any bidder in 
this auction. Sir. he says that if this gold was 
not sold in 1978 but sold in 1980, the 
Government would have got Rs. 220 crores 
instead of Rs. 86 crores. Very correct; but it is 
correct only in retrospect. Now, Sir, in 1965, 
the Government of India borrowed gold And 
what was the price at that time? Rs. 100 per 
ten grams. They repaid gold in 1980-81. What 
was the price then? Rs. 1650— 1700 per ten 
grams. Who should be blamed for that loss? 

Thirdly, Sir, there was a proposal before 
the Cabinet put by Mr. Patel that gold should 
be imported. At that time the international 
price °i gold was $ 150 per ounce. In 1980. 
which is the relevant date for Mr. Puri. the 
price of gold was $ 600 per ounce. Who 
should be blamed for this? So, Sir, to be wise 
in retrospect is no wisdom, according to me. 
Sir, it is all right and I concede that one can 
say that this scheme of gold auction was not a 
well-conceived scheme because it did not 
achieve any of its two purposes, namely, 
either of curbing smuggling or of raising 
resources for the Budget. Sir, it can also be 
said that without making any import of gold 
as an integral part of the scheme, the scheme 
had no chance of success, but that is quite a 
different thing. (Time bell rings) You will 
have to give me two more minutes. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE) * Please 
try to conclude. 

SHRI R. R. MORARKA; I crave your 
indulegence. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Literally 
you take two minutes. 

SHRI R. R. MORARKA: Sir, in any case it 
may be said that without the import being 
made an integral part of the scheme, this 
scheme was not likely to succeed. But this is 
quite a different thing from attributing 
motives to the people or to the Minister or the 
Prime Minister at that time. If the 
Government is serious and if it really feels 
that there is something wrong, let it appoint a 
committee, a commission, of independent 
people. Let them go into the full case of the 
gold auction, and 1efi them find out who is 
right or who is wrong. 

I come to my last point, and it is regarding 
the ceiling which the hon Finance Minister 
has provided on the 
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borrowings by the companies. Sir, he has 
provided a ceiling of 15 per cent.    This is 
what he says: 

"However, it is proposed to impose a 
ceiling of 15 per cent on the interest rate 
which can be paid on these deposits." 

This is surprising to me because in his last 
Budget he has increased the interest rate, he 
has increased the Bank deposit rate, he has 
floated the new national savings certificates 
with 12 per cent interest rate, and he has 
increased the rate on debentures. And then, 
Sir, providing a ceiling on the company 
borrowing would hurt parti, cularly the small 
and medium companies. It would not hurt big 
companies because they can borrow at 15 per 
cent, but the small companies cannot borrow 
at 15, 16 or 17 per cent. They would be 
prevented from borrowing. In the past 
whenever the credit squeeze has come, who 
has suffered? Every time it is only the small 
and medium people who have suffered. The 
big people do not suffer. And the industrial 
sickness of this magnitude which we see 
today is mainly because of your credit 
squeeze which you applied to the industrial 
sector as a whole. 

Sir, I would request the hon. Deputy 
Finance Minister who has listened to me very 
attentatively to give attention to these few 
points I mentioned, r hope he would find it 
possible to accept them or at least make some 
statement. 

 

this Budget is for the black money, of the 
black money and by the friends of the black 
money. 

 



251      The Appropriation     [RAJYA SA^JHAT      (NO. 4)   Bill, 1981        252 

 



253 The Appropriation       [29 APR. 1981]        (Wo, %)   Bill,  1981 254. 

 



255        The Appropriation      [ RAJYA SABHA ]      (No. 4)   Bill, 1981        256  

 

SHRIMATI ILA BHATTACHARYA 
(Tripura): Hon'ble Mr. Vice-Chairman, the 
Finance Minister has moved the 
Appropriation (No. 4) Bill, 1981 for 
consideration. While speaking on this Bill I 
shall confine my observations mainly to the 
various wants and problems of Tripura. You 
know, Sir, it is the primary responsibility of 
the Union Government to look into the 
various economic wants of the States, 
particularly of those States which are 
economically backward. The economic needs 
of such States should be met by the Central 
Government as it is the basic principle of our 
economic policy. 

* English Translation of the Original 
Speech delivered in Bengali. 
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The present Bill seeks approval of the 
House for expenditure of huge amount of 
money. But even in that huge Budgetary 
allocation, the economic demands of Tripura 
have not found a place. Whenever the Gov-
ernmtnt of Tripura made demands for 
economic assistance, they did not find 
favourable response in some respects from 
the Central Government. Even in the present 
Bill some economic demands of that State 
remain neglected. 

The Central Government always turns 
away its face from the various economic 
proposals, sent by the Government of 
Tripura. So, 1 must say that the Central 
Government is making discrimination against 
that State Government in economic sphere. 
Tripura never got grants-in-aid from the 
Centre as per its demands, I register my 
protest against this kind of discriminatory 
treatment being meted out to my State. 

Sir, you know, the North-Eastern region 
has remained neglected for a long time. The 
whole region is economically very backward. 
Tripura and Manipur are the two States, be-
longing to this region. Both the States are 
highly backward economically. But I am 
surprised to find that the Central Government 
is making discrimination between one 
backward State and another in regard to 
allocation of grants-in-aid. Manipur is a small 
State and it has thousands of problems but its 
strength of population is less than that of 
Tripura. Whatever demands for grants-in-aid 
the Government of Manipur have made to the 
Central Government, they have been 
conceded by that Government. I congratulate 
the Central Government on doing this. It was 
a just action on their party. A small State 
having a small population must be helped 
economically, considering the magnitude of 
its problems. But, unfortunately, we And a 
different treatment in the case of Tripura. It 
has a population of about twenty lakhs. Its 
problems are more than that of Manipur. It is 
bounded by international borders almost on 
four 294 RS—9 

sides. No industry worth the name has come 
up in that State. After long struggle the work 
for Railway tracks upto 35 Km. has started as 
the money has been sanctioned for it. But 

in regard to allocation of 3 P.M.    
grants-in-aid, it  is true that 

Tripura never got grant-in-aid 
according to her demands whereas Manipur 
and some other States always got them. So 
because of this discriminatory treatment 
between one State and another secessionist 
tendencies and communal troubles are rearing 
their ugly heads in this country endangering 
national integration. 

Sir, I shall refer to another discriminatory 
treatment. In Tripura the teachers and 
Government employees have been 
demanding for the grant of Dearness 
Allowance at the Central Government rates. 
The same demand was made by teachers and 
Government employees in Manipur. The 
Manipur Government sanctioned it in 1979. 
When Manipur came under President's Rule, 
the Central Government sanctioned Dearness 
Allowance to the said employees at the 
Central Government rates. But in regard to 
Tripura we find again different treatment. 
The Government of Tripura have been 
demanding Rs. 7 crores from the Central 
Government for a long time in order to pay 
Dearness Allowance at the Central 
Government rates to its employees. But the 
State Government has not received that 
amount of money from the Central 
Government to that effect. This way Tripura's  
demand is being neglected. 

According to the recommendations of 
Police Commission the Government of 
Tripura increased the salary and allowances 
of Police Personnel. For this purpose the 
State Government demanded Rs. 1 crore from 
the Central Government. But the State 
Government- has not yet received that 
amount of money, although they spent their 
much amount to implement the 
recommendations of the said Commission. In 
such a situation, how a State Government can 
meet the growing needs  of administration. 
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[Shrimati Ila Bhattacharya] The State 
Government employees in Tripura were 
getting clearness allowance at the Central 
Government rates. But this was stopped by 
Sen Gupta Ministry in 1972. Since then the 
employees have been demanding dearness 
allowance at the Centra] Government rates. I 
have already mentioned that the State 
Government asked for Rs. 7 crores from the 
Central Government for that purpose but that 
money was not sanctioned. 

Tripura is highly backward economically. 
No industry worth the name has come up in 
the State. So there is little employment" 
opportunity for the people in the State. Most 
of the people are daily wage earners and 
agricultural labourers. Eighty-two per cent of 
the people live below poverty line. So, they 
are perpetually in debt m order to feed their 
starving children. Due to their economic 
distress, they can never pay back loans. But 
what is the cause of this economic distress in 
Tripura? One of the fundamental reasons is 
the economic policy of the Central Govern-
ment. Because of that policy the prices of all 
essential commodities are sky-rocketing daily 
and on account of that the rural and urban 
people in that State are suffering very much. 

So there are a large number of people who 
are not in a position tc pay back their loans. 
The total liability of loan for such people 
comes to Rs. four crores. The Government of 
Tripura made a proposal to the Central 
Government to write off this loan of Rs. four 
crores, keeping in view the extreme poverty 
of the unwilling debtors. But, unfortunately, 
so far there is no response to that proposal 
from the Central Government. 

No State can develop without industries. 
Even medium-scale industries are not there in 
Tripura, what to talk of heavy industries. 
During the past one year one Jute Mill has 
come up in the State. It is a longstanding 
demand of the people of Tripura to have a 
Paper Mill. A scheme 

to that effect has already been sent to the 
Central Government. That scheme got the 
approval' of Union Finance Minister, the 
Governor, Mr. L. P. Singh and Dinesh Singh 
Committee. But, unfortunately, in the present 
Central Budget no money has been allocated 
for setting up this Paper Mill. It is really 
surprising that the Union Cabinet didj not 
allocate any money in the present Budget for 
setting up the Paper Mill, particularly when 
the proposal got the recommendation of 
Union Finance Minister Shri L. P. Singh and 
Dinesh Singh Committee. 

Sir, "I demand that all economic demands 
of the Government of Tripura must get 
favourable response from the Central 
Government considering the extreme 
backwardness of that region. 

Now I shall refer to disgrace! ul treatment 
of F.C.I, to the Government of Tripura. It has 
its economic implications. Recently F.C.I, 
issued an objectionable circular to the State 
Government. The requirement of rice for 
Tripura is 25,000 metric tons The kind of rice 
being supplied to that State for the last six 
months is unfit for human consumption. It 
can be used by animals. If a Central Enquiry 
team is sent to Tripura, they will see what 
kind of rotten rice, full of tiny pieces of 
stones, is kept in the Godowns there. I have 
heard that this kind of rice is offered to horses 
in America or in other foreign countries. So 
this type of rotten rice is being distributed t0 
the people through Ration Shops. But the 
people are not buying that rice. It is quite 
natural. Consequently the price of rice is 
shooting up in the local market. The State 
Government placed demands again and again 
upon F.C.I, to send good quality rice. In 
response to those demands the F.C.I, recently 
sent 1000 metric tons rice to Tripura. But 
with that quantity of rice they also sent one 
disgraceful instruction. That instruction is a 
cruel joke to the hungry people of Tripura.    
According to that disgrace- 
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ful instruction, the State Government has 
been asked not to release that good quality 
1000 metric tons rice to the people until the 
old stock of rice is finished. But we know that 
that old stock of rice is nothing but rotten 
rice, unfit for human consumption. So, I urge 
upon the Union Finance Minister to see why 
that objectionable circular was issued to the 
State Government by F.C.I. In this way, the 
Central Government should not cut jokes 
with the starving people of Tripura. If that 
"good quality rice is not released to the 
people, it will create serious scarcity of rice 
in the market. The people are already 
suffering from spiralling price rice. So, I 
would request the Central Government to 
look into this matter. 

THE, VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE) • Please/ 
bring the sample of that rice here. 

SHRIMATI ILA BHATTA- 
CHARYA: I can bring the samples here. I 
have heard that horses in foreign countries 
eat that sort of rice. If a Central Team is sent 
to examine that rice, they will testify to what 
I say. 

Shri Morarka referred to education of 
women. The women constitute half of the 
population in this country. They participated 
in the freedom struggle. Thousands of 
women underwent tortures in British jails. 
They lost their sons and daughters in police 
firings. After independence, women were 
guaranteed equal rights socially and 
economically under the Constitution. Now 
they can enjoy equal rights with men in 
seeking livelihood. Many legislations have 
also been enacted to give equal rights to 
women in all spheres of life. But what do we 
find in the actual field? Even after 33 years of 
independence the women are still lagging 
behind in education. Shri Morarka has 
already pointed out that the percentage of 
literacy among women has risen from about 
18 per cent to about 24 per cent. Why the 
allocation   of  money  for  the   growth 

of women education is not being in-1    
creased in the Budget? 

Many years ago the Government of India 
appointed a Commission for women 
education. Shrimati Durga-baj Deshmukh 
was the Chairman of that Commission. I still 
remember that Shrimati Deshmukh 
recommended to the Government that Rupee 
one hundred crores should be spent for 
spreading education among women. 
According to her, a society cannot progress if 
women in that society lack in education. But, 
unfortunately, the Central Government 
rejected that recommendation of Shrimati 
Deshmukh. As a protest Shrimati Deshmukh 
resigned from the Chairmanship of that 
Commission. Everything is on record. I 
demand that more money should be allocated 
in the present Budget for the growth of 
education for women. I also demand that all 
the long-standing economic demands of the 
Government of Tripura should be accepted by 
the Central Government. 

With these words 1 end my observations. 
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SHRI    ARVIND    GANESH    KULKARNI    
(Maharashtra):     Mr.    Vice-Chairman, Sir, I 
am thankful to you for calling me to 
participate in this debate on the Appropriation   
(No. 4) Bill, 1981, which includes all the items 
of   Government     expenditure.     J   am 
afraid  that  the deficit and  the price rise which 
has taken place after the Budget  was  
presented has  created  a different  type  of  
atmosphere in  this country.   Everybody 
thought that the Budget was a simple Budget 
and that it would not encourage any price rise 
and that    investment    and    industry would 
grow.    But, Sir, it is on record that the 
Finance Minister himself is crying hoarse that 
his expectations as regards    investment    and    
industrial growth are not coming true.   Sir, 
you are aware  as    to    what     difficulties 
people  nke  you   and   me  who  are   in the 
middle class and who have to foot the bill  of 
their families,  are facing nowadays.    Only 
the day before yesterday when my wife came 
here along with me from Bombay, I asked her, 
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f'Shri Arvind Ganesh Kulkarni] 
"why don't you go and purchase things 
necessary fo'r eight to ten days? We will be 
here till the session is over.'' She went out in 
the evening and when she came back she told 
me that the trader had made a little bit clever 
move whereby she had been defrauded of 
eight rupees. Sir, ladies are generally very 
careful about their money. I said, "All right, 
what have you purchased?'' As you know, Sir. 
we observe fast in our family. Every Brahmin 
family and many other families observe fast. 
She said, she purchased "sagudana" as it is 
called in Marathi. I do not know what it is 
called in Hindi. 

AN HON. MEMBER;   The same. 

SHRI ARVIND GANESH KULKARNI: 
She said. "It is Rs. 8 per kilo". I said, "Rs. 8 a 
kilo! Then let us not eat it. Let us eat plantains 
Or something else. Anyway fast is fast. It is 
not written there that we should eat 
'sagudana'.'' Then she gave me a list for Rs- 5 
for "tur dal", sugar, etc. I do not want to 
repeat it because it will be repeating ad 
nauseam, this price rise. I think in this 
country the marketing is such that the indices 
have no relevance to the actual market 
practices. But it is for the Finance Ministry to 
go into this because I feel as a political wor-
ker also that the rural level marketing has no 
relation whatsoever to whatever index you 
give, retail price index or any other index. But 
the price rise is there. You may make some 
clever manoeuvring by saying that it is point 
to point and not on average basis, but the 
price rise is taking place. It is on a moderate 
level. I can understand it. I am accepting that 
it is on a moderate level. But the price rise is 
there. The raw materials' index, the index of 
raw materials used by the industry, is also 
increasing because of the railway freight 
increase and the steel price rise and many 
other things. Then the Finance Minister was 
in the hope that production would go up.    
The  Government  is   trying    to 

! boost some items like coal production, wagon 
loading, etc., where marginal rise has taken 
place. But what is happening in actual 
practice? 1 have some experience of 
Maharashtra. I do not know the position in 
other States. But in Maharashtra there is utter 
chaos in electrical generation and distribution. 
My friend, Mr. Sultan Singh, has just gone 
away. What is happening is whatever water is 
there in the rivers or whatever water is 
available in the wells, we cannot pump tkat 
because electricity supply has become so 
erratic. For hours and hours electricity is just 
not available. I am very sorry to say this is the 
position for the last two to three years. It may 
be that during the period before 1977 the 
consumption might have been less and now 
the consumption might have increased. But 
whatever installed capacity is there in 
Maharashtra, it is increasing at a very slow 
pace. "There is a great shortfall in generation 
and distribution of electricity. We are running 
a cooperative textile mill. And this is one of 
the biggest textile mills supplying yarn to 
handlooms and power-looms. We find ffiat 
there are about 122 outages as they are called, 
in a month. One hundred and twenty-two 
outages in a month for a textile mill means 
the mill is as good as closed. This is the 
position with electrical power generation. 

Our friend, Mr. Maganbhai Barot, comes 
from Ahmedabad. He must also have received 
such complaints from Indian Cotton Mills 
Federation and the textile mill industry. Here 
you say that coal is being taken out on an 
increasing level or production is being 
increased and despatched. But the position is 
quite the contrary with coal stocks at pitheads 
and coal Stocks with textile mills. Only re-
cently, before I came here, I received a 
delegation and the textile mills from the 
southern Maharashtra told me, coal wagons 
allotment is there. 24 wagons per month, but 
not even two wagons reach. This is the 
position of despatch of coal. Therefore, trum-
peting    something,    pressurising   the 
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newspapers to publish news which will in a 
way create an impression that everything is 
going on well, is not going to help the 
Government to create stability in the country. 

Then, about law and order the less said the 
better. This is not the occasion; on many 
occasions we have spoken about the law and 
order situation in the country. Very recently 
we discussed about an attack on a girl student 
in the University. Everywhere we see how 
law and order is observed more in the breach 
of it. The invironment. therefore is not proper 
for a steady growth of industry and economy. 

Then, about bearer bonds. They say the 
sale is of Rs. 200-odd crores. I am not 
opposed to the scheme of bearer bonds as 
such. I think it is one of the good moves 
which the Finance Minister has taken, to sell 
these bearer bonds whereby once and for all 
the parallel economy, its impact on the white 
money, could be reduced. But it seems that 
the traders, the manipulators, the fixers, the 
smugglers, have the better part of valour and 
they know what weakness is there in the 
bearer bonds. The bearer bond scheme is not 
catching the attention of those classes which 
are supposed to come forward with money 
for investment. 

I have got one or two other points to deal 
with. One is judiciary. Unfortunately" my 
friend, Mr. Shiv Shankar, has just now left. I 
wish he were here... 

SHRI MAGANBHAI BAROT: If I had 
known beforehand, J would have requested 
him to stay on. 

SHRI ARVIND GANESH KULKARNI: 
It would have been better if he had been 
here. But he knew what I was going to speak.   
So he left. 

Sir, about judiciary the less said the better. 
Only recently Shri Shiv Shankar issued a 
circular on transfer 

of Judges. Believe me when I say that I do not 
criticise anybody out of proportion or blow 
anything out of proportion. I also receive 
cmplaints though I am not a Government 
officer or anybody in the Government. Still 
people talk among themselves in my 
presence. Now there is going to be a 
congregation in Bombay where 15,000 
Advocates from all over the country are going 
to gather just to discuss whether Presidential 
system is better or how Parliamentary system 
could be improved. It is good that you are not 
an Advocate. With due respect to Advocates, 
they fight for any cause. They will represent 
murderers, they will plead the cases of 
smugglers. Anybody can be their client. Their 
motive is—you know what it is. I do not 
know how the Prime Minister is going to 
evolve a consensus through these gatherings 
or such stage-managed show of Advocates. If 
people are tired of demo-•cracy, they will 
themselves change it. Our people may not be 
educated, but they are wise enough and they 
have enough commonsense to choose the best 
system. 

Now, under the circular issued by Mr. 
Shiv Shankar every High Court Judge has to 
sign and Shri Shiv Shankar says that transfer 
is in the interest of the judiciary. At least 1 
am not convinced by his argument. This is 
only to browbeat our independent judiciary 
in the High Courts. 

My nexit point is about newspapers The 
Minister of Information and Broadcasting all 
along is saying that the AH India Radio and 
newspapers are free and there is no pressure 
applied on them. It might be his own 
conviction. I do not say that whatever we say 
should attract the newspapers or the All India 
Radio and get published. But news must be 
presented objectively and judiciously. There is 
the Press Council and there 

     are various other forums to protect the 
interests of newspapermen. You, Mr. Vice-
Chairman, are a person with       a  high  
standing  in  the     public  life.     There will 
only be very   few persons 
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[Shri Arvind  Ganesh Kulkarni| 
like you living in this country now. You must 
have read recently how our newspapermen are 
treated. Press people are beaten. Chief 
Ministers are attacking them whether it is Kar-
nataka or Orissa or recently in Har-yana. Even 
if there are genuine complaints against them, 
this is not the way to treat them. We had never 
seen this during Shastri's regime or even Mrs. 
Gandhi's reigme till 1977. It is simply 
shameful. All India Radio is losing its 
credibility. If you want your name to appear in 
the All India Radio news you must either have 
some connection with the Minister or with the 
announcer. Otherwise there is no mention. I 
am not interested in mentioning names. 
Actually mentioning names of members in 
Parliament bulletin is wrong. This is my 
conviction. Similarly, no name should be 
given in the news bulletin as it consumes time 
and real news is lost. News should be 
broadcast objectively. 

My last point is about corruption. I am 
lucky in having you as the Vice-Chairman 
when I speak on corruption. You will 
appreciate that we have been brought up in a 
tradition where cultural and moral values have 
a high place in our lives. Sir, we are seeing in 
this House for the last two weeks that various 
questions about corruption are being raised. 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): Like Parle House versus Coca-Cola. 

SHRI ARVIND GANESH KULKARNI: 
That might be haunting you, but it is not 
haunting me. The problem is that in this 
House we are discussing the various aspects 
of corruption. Sir, as Mr. Ramakrishnan 
rightly pointed out, it is also about Coca-Cola 
versus Parle. But the Houes should not be 
misused by these industrialists to fight their 
own battle through proxy. But this Coca-Cola 
boss, Sir, I am really surprised to learn, has 
been allotted a place in the Windsor Place  
area to build  a hotel 

and no tenders were called.   The tenders  were   
managed   and,   ultimately, he was benefited.    
The    reply    given is that it is a political price 
because between 1977 and 1980, whatever that 
period   might  be.  when  the     present 
Government   was   not  in   power,    he must 
have suffered  financially.  What and how 
much he suffered during that period,   I  do  not  
know.        Last  year only,  Sir.  the Finance 
Minister made a gift On a silver plate of Rs 6 
crores as  profit   to the Coca-Cola  boss     by 
reducing the excise duty or whatever it is on 
the contents or the main ingredients  of  Coca-
Cola  and     Thums Up drink.     Then, Sir 
there is another chap    called   Mr.   Sagar  
Suri.     How these people are floating in luxury 
in this  country,     particularly  in    Delhi, 
Bombay, Madras,  Calcutta vand    such other   
cities.     I  do   not     know  what magic   is   
there  to   live   in   affluence! I do not know 
how tfcis    Sagar Suri acquired  so     much of    
money     and power.   Sir,   this  Sagar  Suri  
acquired a .6-acre plot and  now with the    in-
creased cost of land it is worth    ten crores per     
acre.    So, Rs.   60 crores* worth of gift has 
been made to Mr. Sagar  Suri  and  it  is  being   
justified by the Minister of Works and Housing 
on the specious ground that he is going to give 
Rs.   1.4 crores as annual rent!    What is this  
annual rent, Sir? If   even   the  interest  on  this  
Rs.   GO crores  is  taken into  account,  say,  at 
fifteen per cent, then it will come to Rs.   9 
crores  per  year.    This  is    the position, Sir, 
and this shows how this Government is 
obliging these    people and for what motives? 

Then, Sir, I come to the Coca-Cola boss, 
Mr. Charanjeet Singh Chanana. Today, I 
received a report of the Public Accounts 
Committee. They have criticised the Railway 
Ministry. He has acquired some railway land 
and it is in his possession and he does not pay 
a single naya paisa by way of rent. You see 
the latest report of the Public Accounts 
Committee, 1980-81 on the Railways wherein 
the Coca-Cola boss or the Pure Drinks man, or 
whatever he may be called, has been 
mentioned and it is    stated    therein 
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that he has in his possession some railway 
land for the last twenty years without paying a 
single naya paisa as rent! You know what the 
Chairman of the Railway Board says? The 
Chairman of the Railway Board says that it is 
very difficult'to realise that money due to 
political pressure. Is the Government so impo-
tent and why? This is one question. Sir. 

Then, Sir, there is one story. I was recently 
coming by rail and I was reading the "India 
Today" magazine, issued dated April 16—30, 
1981. It has published a story relating to the 
fertilizer case and they have compared it to the 
story of Agatha Christie, "The Mouste Trap". 
All the seven murderes are sitting and talking 
in that story. Similarly, those who have taken 
bribe in the fertilizer scandal are sitting in a 
tent and are discussing as to who has been 
taken money. Sir, it is a revealing story and 
this has been published. What image does it 
create of the Minister and the Government 
who are dealing with this case? Sir, the 
startling thing is that it has been confirmed? 
Mr. Barot, you are an advocate or a barrister, I 
do not know. But you have got something to 
do with the Supreme Court. Recently, in a 
High Court case, when an application for bail 
of one of the accused in the fertilizer case 
came up for hearing, the CBI itself cited one 
example to show that a representative of the 
person who was to be bailed out had met 
Swami Brahmachari in Kath-mandu. It came 
to light in the High Court itself. What are we 
to do with this? And, Sir, the Swamiji is flaun-
ting his beard and is giving lectures on yoga 
for half-an-hour in the Delhi Doordarshan. 
Find a better person. You give him half-an-
hour's display on the Doordarshan. It is utter 
shame. 

Sir, now I will make only two points. Sir, in 
Maharashtra, there are two schemes going on. 
One is Sanjay Niradhar Yojana and the other 
is Indira Pratishthan Yojana. About Sanjay 
Niradhar Yojana, I have nothing to say. They 
have given the name of"Sanjayji. I have got 
the same res- 

pect and feelings for Sanjay Gandhi. But,  Sir,  I  
do  not     know how they used   the  name  of    
Prime     Minister Indira Gandhi, in connection 
with the other scheme. In this connection, Sir, 
you  please convey  deep  feelings    in 
Maharashtra     about her name   being misused   
to   collect  funds.     Many   of the intell.gent  
and intellectuals classes are feeling a little bit 
constrained about it.    In the Maharashtra 
Assembly,  on the last day, many Members 
criticized the  Indira Pratishthan  Yojana.    This 
scheme is for encouraging publishers     or     
intellectuals.     There might be  a  difference  
and it  is not scheme but money collection 
which is objectionable.        Mr.   Sitaram   
Kesri's estimation of an intellectual may not be 
the same as that of mine, because we are both 
rather 'unpadh'.    I    can understand that. 
Encouraging intellectuals I can understand.    
The Opposition leader and many of the 
Members accused the Chief Minister of accept-
ing money for Indira Pratishthan by various 
dubious means.    One of it is FSI in    Bombay.    
Perhaps    you are aware of it. Sir. Mr. 
Maganbhai Barot knows it very well. It is a 
multi-billion racket.   (Interruptions)      FSI     
means perhaps 'floor space index' and to get 
permission  high price is  to  be paid, because  
land  is   not  available  easily there.   There is 
one Ajit Kerkar. You please convey my    
feelings.    He    is the Managing-Director of the    
Tatas in the Taj Mahal Hotel. I would have 
disclosed   more  but   this   is  not    the 
occasion.    He  is  sitting   in  the Man-tralaya, 
with other Ministers, and he has been provided 
a special room. He is the Chairman of the 
Committee and decides.     He  calls  persons  
and  asks: how  much   money  are you  going  
to give to the Indira Pratishthan?    'So much'. 
'Yes, granted'.   The Chief Minister  says:   You  
had  only two  cases. you are a damn fool,  I 
have cleared already ten cases and I am going to 
do 200 more cases.      Such money is required  
for the  upliftment of    poor people.    For   
Heaven's     sake,   do  not take this tainted  
money.    And      the Prime  Minister  should  
not  give  her name  to  that     Pratishthan  or 
whatever it is.   It might be a good cause. 
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[Shri Arvind Ganesh Kulkarni] It might be 
justified. But this using her name and 
collecting funds is objectionable. I do not 
want to abuse any industrialist; I do not want 
to name them. But this is the type of 
behaviour and level of corruption. It is a 
shameful act. Prime Minister's name should 
not be linked with such methods of collecting 
funds. (Time bell rings) I am coming to the 
last point. It was mentioned that a Kar-nataka 
Minister accepted some watches, tapes, etc. I 
do not want to say anything on that. In 
Maharashtra Assembly also, a statement was 
made by a member of the Opposition that 
such and such MLA was allowed to purchase 
groundnut oil from Gujarat. 

4 P.M. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI);. 
Antulay phobia is there. 

SHRI ARVIND GANESH KULKARNI: 
No Antulay phobia. I am very objective, 
Sitaramji. You are very much disturbed 
because this is your choice. Now, perhaps, the 
Prime Minister will think a hundred times 
before giving any job to you. (Interruptions) 

What I would like to say, Sir, is that 
corruption is going on like this. The Prime 
Minister is exhorting the people that this 
country is facing a national crisis on all its 
borders, neighbouring fronts. There are the 
problems in Assam and Gujarat. There are 
many other national issues on which all the 
political parties have to put their heads 
together and help the Prime Minister in 
solving the problems. I am personally very 
much interested in this. We say so many 
things. The Prime Minister is exhorting the 
people. But corruption is increasing. I feel that 
the persons near about the seat of power 
should be persona with the highest moral 
standards. Otherwise, you cannot make any 
dent whatsoever in people's 

attitude in offering co-operation. People in 
this country are God-fearing. Do not take it 
that this is a country of technologists alone 
and we are not like the People in America and 
other Western countries. We are all God-
fearing. We have deep respect for God and 
persons with moral courage and culfcurjp. 
Hence, Sir, I would request, through you, that 
such cases should be brought to the notice of 
the Prime Minister and I would request my 
friend, Mr. Barot, that whatever money he is 
taking through this Bill should be used in such 
matters which will encourage growth potential 
to increase production and create national 
wealth. 

SHRI R. RAMAKRISHNAN: Mr. Vice-
Chairman, Sir, thank you for this opportunity 
to participate in the debate on the 
Appropriation Bill. We are voting here Rs. 
73,784 crores and 98 lakhs, nearly Rs. 73,785 
crores, and there are exactly 15 Members in-
cluding your good self in this House. This 
only shows the interest that we are taking in 
Parliamentary democracy. This is not to 
criticise everyone, but what I feel is that, in 
such important matters and when such im-
portant Bills are passed, more participation by 
the Members should be there. Also, more time 
should be allotted for these Bills, so that all 
these aspects can be discussed. I do not 
arrogate to myself the academic proficiency of 
Prof. Sankar Ghose. who gave a harangue on 
the polemics of the Finance Bill and its 
various economic aspects, nor am I experien-
ced as Mr. Morarka, who also gave a lecture 
on the industrial and economic aspects of this 
Bill. I would also very much like to listen to 
Dr. Adises|hiah, a respected economist, who is 
going to speak much later. I would only 
consider myself very mundane and I would 
take up a few subjects. One is about the 
special bearer bonds scheme. It is really a sad 
thing that today, we have seen an 
announcement that the bearer bonds scheme is 
going to be suspended with effect from 
tomorrow even- 
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ing; that is, from 30th April evening, this is 
going to be suspended. The word is very 
much suggestive. This is not for ever closed. 
The implication is that, after the Supreme 
Court case is over, there may be a chance that 
it will be revived again. But there is nothing 
wrong in accepting failures for such schemes. 
Today, I was going through the Estimates 
Committee's latest report on Revenue and 
they have found fault even with the two 
previous Voluntary Disclosure schemes and 
they have even suggested to the Government 
that the persons who have once declared 
themselves under the two earlier voluntary 
disclosure schemes, should not again be given 
the opportunity to declare and participate in 
this scheme. Perhaps, the same thing is what 
they would say about this bearer bonds 
scheme later on, when they review this 
scheme in the course of their activities. The 
point here is this. The hon. Finance Minister 
is not here. Of course, his able deputy, Mr. 
Barot, is here. I hope, he will take note of this. 
Mr. Venkataraman was repeatedly asserting 
the paternity about this scheme and he was 
saying 'I am the father, I am the mother and I 
am everything for this scheme'. There is 
nothing wrong if the scheme does not 
succeed. But the Finance Minister, his deputy, 
Mr. Barot. and the very able officials, the 
bureaucrats in the North Block, should try 
smd learn a lesson from this. They should go 
behind this and see why this scheme has not 
been successful. What is the catch? The catch 
here, in this particular scheme, is that if 
anybody is found evading taxes later and is 
found suppressing his income, then that 
cannot be linked up and he cannot claim 
immunity if he says that he has purchased 
bearer bonds with that money. 

The Vice-Chairman (Shri Arvind Ganesh 
Kulkarni)  in the Chair. 

So, the point is, if you really want to flush 
out the parallel economy and bring it into the 
mainstream, you should give such incentives 
in such   a 

way that once and for all the country can get 
rid of the parallel economy. 

The hon. Finance Minister, Shri 
Venkataraman, while intervening in the debate in 
the other House, ha;' talked about raids and other 
things I have seen the report and in this con-
nection, it is my duty to point out something and 
I hope Mr. Barot will take note of my suggestion. 
The persons who are raided, come to the political 
touts and 'brokers who seem to be plenty in this 
country, they i negotiate with power and 
ultimately everything turns out to be just some 
sort of a Mid Summer Night's dream. That is all. 
The persons who are raided, of course, get the 
publicity in the papers, maybe, good or bad 
publicity, but in the end these people go to the 
Settlement Commission. The Settlement 
Commission will take ten to twenty years to 
settle their cases. Sometimes they will waive the 
interest, they will give so many other things. And 
there are enough political brokers. The result is 
that all the raids prove to be a farce. If you raid a 
person and if you have got some indiscriminate 
documents from him, you catch him; otherwise 
do not raid his house. Do not undertake raids at 
all, we do not mind that Let us accept the 
situation as it is. That is one thing I would like to 
say about tax raids. 

Then I would come to something directly 
connected with the Appropriation Bill itself. We 
find here, under the head Aviation and Civil 
Aviation Ministry there is an appropriation of Rs. 
94 crores, plus Rs. 31 crores and another Rs. 17 
crores, the total being about Rs. 142 crores. Here 
under this Ministry, I would like to say 
something in the context o* the recent sabotage 
of even the Prime , Minister's plane. I am sure, 
you, as I a Member of Parliament also, must have 
travelled several times from Delhi to Bombay. I 
do not know how the inspectors and others deal 
with you, but I have had a sad experience the 
other day. I do not want to mention the name, but 
a very respected 
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[Shri R. Ramakrishnan] 
and former Cabinet Minister, who was 
incharge of more than one portfolios, was 
coming behind me and the officer at the 
Airport was searchinp him, looking into his 
files, and doing all these things. I asked the 
inspec--tor: Do you know who he is? He says, 
yes, he is a former so and so Minister. So, it is 
realy a tragedy. No doubt, he may not be a 
Member of Parliament now. The other thing is, 
at the Delhi Airport if you say that you are a 
Member of Parliament, they will harass you 
more. I tried to find out why this was being 
done. I found out that the police people at the 
airport do not want to remain there. They 
wanted a transfer to some station somewhere 
where they could get their hafta or mamul. So, 
I think the time is not so bad that even the 
Members of Parliament are considered ag a 
security risk for this country. If an M.P. shows 
an identity card, there should be some better 
treatment for him. It may be that about two 
years back there was some person found with 
a toy gun and later on he said that he was an 
MLA, that is quite, a different thing. I think if 
you are going to consider M.P. a security risk, 
it will be a sad thing for the democracy of this 
country. Therefore, Sir, I would very much 
impress upon the hon. Finance Minister to 
speak to his colleague, Mr. Sharma, to see that 
at least M.Ps are not harassed at these airports. 

Then I come to the Ministry of Home 
Affairs. Here, of course, it is a very big grant, 
but I would only like to take this opportunity 
to refute a charge or an allegation made, that 
is. in Tamil Nadu several IAS and IPS officers 
are resigning their jobs for personal reasons 
and one IAS Officer also committed a suicide. 
The Government has investigated the whole 
affair. The case diary, everything, are there 
which show that it is a clear case of suicide. 
But unnecessarily Dolitical motives are being  
imputed   to     persons     resigning. 

Suppose, tomorrow I get disgusted with the 
working of Parliament and resign and go, no 
motives should be imputed unless there is a 
particular statement on that. But the people 
here, unfortunately, twist the facts and say that 
so many IAS and IPS Officers are resigning in 
Tamil Nadu and, therefore, the Government 
itself should be dismissed. I would very 
strongly refute this and say that this is twisting 
of facts and this should not be used an excuse. 
If you want to dismiss State Governments, it 
is up to you if you have got valid reasons. I 
am very happy and thinkfu) to Madam Indira 
Gandhi far more than once asserting that she 
does not want to dismiss any particular State 
Government. I hope and pray that she will 
keep up to her word. 

Now I come to the very critical 
drought situation which is there In 
Tamil Nadu. The Central team has 
come and assessed. We had request 
ed for Rs. 160 crores. The Central 
team has. I think, recommended 
about Rs. 61 crores. I would very 
much request the Centre to immedia 
tely release the money to Tamil Nadu 
so that the work which has already 
been initiated can go on with full 
force. We, on our part, have started 
the Food-for-Work Programme. The 
State Government has also remitted 
the various taxes. New wells are be 
ing dug and dry tanks are being clean 
ed. Deep well cleaning is also being 
done. We are thankful to the Prime 
Minister for getting us the rigs from 
the other States which are produc 
ing them. These rigs are very useful 
for deep boring. I would only request 
that the drought amount should be 
released      immediately, whatever 
amount you feel is fair and just. 

In this connection, I would very much 
request that the Centre should again examine 
the Seventh Finance Commission's Report 
which says that the advance for drought is 
only against the State's Plan allocation. You 
should try and see that you give it out of your 
own funds, which was the position prevailing 
before. 
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Then, Sir, I come to the Benami Land Bill. 
So much mention is being made here about 
the Urban Land Ceiling Act and other laws. 
Our hon'ble colleague, Mr. Sultan Singh, also 
said what should be done for the agriculturists. 
But Tamil Nadu Legislature has passed a 
legislation which enjoyed support from all 
sections of the House about benami lands, The 
Bill has been lying with the Centre for 
President's signature for a long time. The 
Centre asked for certain clarifications. The 
State Government has given these clarifi-
cations. 1 would only request that President's 
assent be given to it immediately. 

Then I come to the question of some 
industrial projects. Two projects were mooted 
recently. One is the HMT liquid Crystal 
Display for watches and the other is 
TIDCO's— i.e. Tamilnadu Industrial 
Development Corporation's—project for 
production of polyester stap'e fibre yarn. Both 
these were very viable units, but the same 
were rejected. I would request the Centre to 
once again reconsider this. 

Then our Government has been asking for 
10 lakh tonnes of rice... (Time Bell rings)I 
will take two or three minutes more, Sir. They 
have also asked for the wheat quota to be 
increased from 3000 tonnes to 10,000 tonnes. 
I would request you to kindly consider this. 

About cement, I would like to tell you that 
31.68 lakh tonnes of cement are produced and 
against this 18.46 lakh tonnes are being 
exported. So there is a shortage of cement. 
FOT Tamil Nadu, we are only left with 13.22 
lakh tonnes against our requirement of 24 
lakh tonnes. About this also, we have written 
to the Centre and we hope that the Centre 
which is incharge of distribution will 
definitely try and do this. 

Finally I come to one or two more pouits. 
There is the Cashew Board which is proposed 
to be set up and 
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we have requested that the headquarters of 
this Board should be at Nagarcoil and also 
high level representation for the State 
Government should be given. I would request 
the hon. Commerce Minister to see that this is 
done. If this is not possible then at least the 
regional office should be given. 

Finally, I want to say something about 
.cement and coal for the thermal power 
stations. You yourself, Sir. were mentioning 
that this is of great importance. For our 
thermal power station, enough coal is not 
available. We have applied to the Centre. The 
Railway Minister has said that wagons are 
available. But when the wagons are available, 
the coal is not available. About 1.5 lakh tonnes 
are required by us. We would request the 
Centre to kindly consider this request and 
expedite. In this connection, I would like to 
say that for the setting up of thermal power 
plants, the BHEL is not up to the mark. We 
would request the Centre to take a policy 
decision to allow us foreign collaboration in 
this field. (Time Bell rings) Sir, I want five 
minutes more. We do not participate in so 
many discussions. So please give us some time 
on some Bills on which we want to express our 
views. I crave your indulgence, Sir. Wei want 
that for super thermal power stations, you must 
allow us foreign collaboration. We want 
Central Government's concurrence on this. We 
want to go ahead with foreign collaboration. 
The Centre should consider giving us con-
currence for these thermal power plants if we 
have foreign collaboration. Then, Sir, I would 
come to one final point. This is about the judi-
ciary which is also engaging our attention. In a 
democracy, an independent judiciary is the last 
safeguard and bastion. Even regarding the 
famous, controversial circular of Mr. Shiv 
Shankar about getting the consent of 
Additional Judges, our Government has made 
its position very .clear that it is not correct to 
force a Judge to give his consent for being 
made  permanent or for things 
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[Shri R. Ramakrishnan] like that) and we 
would very much say that we should not 
tamper with the judiciary. Some veiled threats 
are being given in this House and the other 
House that the Supreme Court has not taken 
up the Bearer Bonds case, what they were 
doing and whether it is not essential. This sort 
of things should not be there and the Judges 
should not be browbeaten. Our democracy is 
now functioning quite all right. The 
independence of the judiciary should be 
maintained. We have the sovereignty of 
Parliament. Then there is the executive. 
Unless there is some sort of imbalance in the 
entire thing, nothing should be done. 
Otherwise, I think it will •be a sad day for 
Indian democracy. I hope that politicians both 
inside and outside Parliament will stop 
threatening the judiciary from their high posi-
tion because, then and then only can 
democracy survive  in this country. 

Thank  you, Sir. 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): Mr. Vice-Chairman, Sir, Sixty days 
have passed since the Budget was presented 
and we are now going through the 
constitutional ritual of Appropriation Bill. My 
young friend, Mr. Ramakrishnan, was feeling 
concerned about the poor attendance af this 
time when the Appropriation Bill for Rs. 
73,000 crores is being passed. "He should 
know that Parliament is becoming irrelevant 
for the executive. What is the interest Par-
liament Members will take when your 
questions are not properly answered and when 
your criticism is not taken seriously? That is 
why, whether Members are present or not, the 
minority can have its way, the majority also 
can have its way. You know that they will take 
the money and 6pend it as they like. Your 
criticism will only remain on record: you can 
print and publish it and satify your 
constituency. That is the purpose for which 
Parliament is used now. That is why Members 
are losing interest, my dear young friend. 

Now I come to the very important 
question of drought in Tamil Nadu. 
Sir, we are all very much concerned 
about it. This is one of the severest 
droughts in living memory. Thirteen 
out of sixteen districts are affected. 
Even drinking water is not available 
in many parts of the State. The geo 
graphical situation of Tamil Nadu is. 
such that Tamil Nadu is subjected to 
the calamities of drought and syclo- 
nic attacks alternately. So, we have 
very little time and resources for de 
velopment. In this situation 
whatever amount is required for 
drought relief should not be booked 
against the Plan allocation. What 
will happend to the Plan then? The 
Tamil Nadu Government has made 
some long-term arrangement besides 
did not come, we were blaming the 
Tamil Nadu Government for not 
sending any report in time. But now 
it is more than 30 days and there is no 
indication of any allotment of money, 
allotment of rice and other things re 
quired by the Tamil Nadu Govern 
ment. Sir, I do not suggest any poli 
tical motive, but the Prime Minister 
must fulfil her promise. In 1976 she 
promised that Krishna waters will 
be taken to Madias. There should be- 
some long-term arangement besides 
immediate relief measures. With re 
gard to long-term arrangements, they 
must settle the Cauvery waters dis 
pute between Tamil Nadu and Kar- 
nataka, particularly. Summer is 
coming. There is no water even in 
the Cauvery which will add to the 
misery of the people of Tamil Nadu. 
Therefore, the long-pending dispute 
about the Cauvery waters between 
Karnataka and Tamil NTJU must he 
settled. It is their party which is 
ruling in Karnataka. If the Prime- 
Minister has the will, can't she pull 
up the Governments of Karnataka 
and Tamil Nadu and make them sit 
together and settle it? She can do it. 
Why this drift, I cannot understand. 
Similarly, there is appropriate tech 
nical sanction for taking the Krishna 
waters to Madras. Why is it being 
delayed? So a long-term effort is 
necessary  both  for  giving  protection 
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against periodical visits of drought condition 
and also against visits of cyclones. This 
should be the Centres responsibility. Is it the 
fault of Tamil Nadu that it is faced with the 
Bay of Bengal on one side and the drought 
situation on the other? It should be treated as a 
national calamity and the Centre should take 
the responsibility. 

With this, I come to the next point. It is about 
the economic situation in the country.  Sir, 
when    you      were speaking, you spoke about 
the economic situation and other things.    I do 
not  want to repeat  all those things. The 
economic situation is drifting, is becoming 
very bad. The Prime Minister says:   don't ask 
for more wages, ask for more jobs.    The 
prospect is neither for more jobs nor for     
more wages. Everywhere modern technology  
is   used,   computerisation  is   used to reduce 
the working force.    Prices are shooting up. 
The inflation rate is going on. They may cook 
up statistics and publish them.    Don't depend  
jn those statistics, Mr. Finance Minister. That 
will be my advice to you. The economic  
situation  is  drifting     very badly, but it is a 
boon to    the    big monopoly houses      and  
the      multinationals.   They  are  minting   
money. How, how this miracle happened when 
the whole country is passing through such a 
serious crisis? Sir,     you have given some of 
the causes. So I leave it at that.     But I   will 
advise      the Government—I do not want to 
use the word warn'—not to think in terms of 
confrontation with the working class. 
Everywhere    there    is  confrontation; only 
for lip sympathy they speak of co-operation. 
What is it that I am expected   to   co-operate  
with  you?      I represent the working class of     
this country.   How am I to cooperate with you 
when you are pursuing a policy exactly 
opposite to the interests      of the  working  
class?      Am  I to      cooperate with the 
Government so that it can easily cut my throat.     
That is not the way of speaking cooperation. 
Similar   is   the  position  with  respect to the 
Opposition  parties.  What      is 

the way in which the Government i3 seeking 
the co-operation of the Opposition parties, 
when you are creating trouble in West Bengal? 
Look at the attitude of the Left parties    and 
the Congress  (I)  Party in West    Bengal. 
When the Assam Ministry was in trouble, the 
Left parties remained neutral. But for that, the 
Assam Government would have been thrown 
out that day there  would  have been no  need 
for a   constitutional  crisis.     This  is   how 
the Government is seeking the     cooperation 
of the Opposition parties or the working class. 
Sir, take the     attitude of the Government 
towards the struggles of the workers and the 
peasants.  Th  workers  of      the      public 
sector  undertakings  based at Banga-lor    and    
Hyderabad    and  in  other parts of the country 
went on a 77-day strike,  involving about      
125,000 workers. Sir, it is well known that the 
Chief Minister of Karnataka and all the  
Opposition  parties   in  Karnataka Legislative 
Assembly appealed to the trade union leaders, 
the Action Committee   to  withdraw  this 
strike promising  that  once      the  strike      
was withdrawn,   negotiations   would      be 
possible.     They  withdrew  the   strike after 
77 days. Now what is the position?    The    
Government    says:    No. we     can't     talk      
to      you      unless you  expect  the      terms  
which      we offered      you       then.       You       
first announce  that  you     are      accepting 
what the Government is prepared to give.     
Then only we shall invite you for talks. Then, 
what is the need for talks?  This is how they 
are treated. Today at 5 O'clock begins the 
hunger strike throughout the country on behalf 
of these workers  of  the  public sector   
undertakings   who   have   been cheated.  This  
should      not  be      the method  the  
Government should employ  in  dealing  with   
the      working class problems.     The same 
way they treat the Defence  emoloyees.      
They speak so much about the need for de-
fence with the threat to the security of the 
country. I take it      seriously. If  you  are  
threatened  from  outside, what is the      
attitude on     defence? Is it enough that you 
purchase some 
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equipment from outside, either the socialist 
countries or the western capitalist countries. 
What about the morale of our defence forces? 
What about the morale of our defence 
employees? They served a strike notice and 
went on a one day successful strike on 
December 18. They withdrewn the strike 
notice accepting the promise of the Ministry 
that they would negotiate and settle. It is now 
more than two months. No negotiation and no 
settle-i. These are delaying tactics. This was 
what happened in the case of the LIC 
workers. The Government's head is bloated. 
Do not become arrogant. No Government, 
however powerful it may be can succeed, 
crushing the working class of the country. 
Learn lessons. Because you crushed the 
locomens strike and because you have 
allowed the public sector strike to drift, do not 
think that you :an succeed always like this. 
Change is necessary. The Government's 
attitude towards the working class, the Gov-
ernment's attitude towards Bl2 labour class of 
the country must change. Otherwise the 
workers will force them to change their 
policy. Before it is too late the Government 
must wake up. 

Another point is, our country can not afford 
to indulge in all the modern technologies. In 
the case of defence it will be necesary. But in 
the case of other industries, the available 
manpower must be used. The poverty is 
growing, the unemployment is growing and at 
the sarne time there is no prosp'Jct of any 
growth in the employment potential in this 
countrv. So, the Government's economic 
policy requires a serious review. 

Did the Government have the courtesv to 
place the Sixth Five Year Plan before the 
House for discussion? Whv this indifference 
to Parliament? They say that they believe in 
Parliamentary democracy. What happened? 
Why was the procedure      deviated      this      
time? 

The draft was not placed before the House for 
disucdusion. It was straightway approved by 
the National Development Council. Now they 
are going to spend as they like, work as they 
like and purchase as they like and allow the 
multinationals and the smugglers and the 
corrupt officials to loot the country. Give us 
more opportunity to discuss the economic 
policies and take lessons from our criticism 
and correct the policies. Then only it will be 
good for the country and good even for the 
ruling party and the Ministers. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Thank you very 
much. Mr. Salya-narayan Reddy. 
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You should not be angry. You must have been 
called earlier. Perhaps you were not here. 
How am I to be blamed? 
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"The Government of India has released 
about Rs. 23.00 crores for the year 1980-
81. I have also written to the Union Finance 
Minister requesting that another sum of Rs. 
4.00 crores to which the State Goverinment 
is normally eligible under the Finance 
Commission's formula, may also be 
released. We have not heard anything so far 
from the Government of India." 

"You are aware that the food for work 
programme in our State has been taken up 
enthusiastically from 1978-79 onwards 
with the active participation of the people 
representatives.   This  programme |    has 
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been replaced by National Rural 
Employment programme from October 
1981 onwards. Matters relating to pending 
Bills under food for work programme and 
extension of time for lifting stocks under 
the National Rural , Employment 
Programme are pending with the 
Government of India. 
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SHR.   V. GOPALSAMY      (Tamil 
Nadu):  Mr. Vice-Chairman, I am so 
thankful to you  for  giving  me  this 
opportunity. 

There is a genuine grievance in Tamil 
Nadu that because our State is 
geographically situated some 1,500 miles 
away from New Delhi, the needs and 
demands of Tamil Nadu do not get prompt 
attention of the Government of India. Of 
course, our Prime Minister has got deep 
love and affection towards Tamil Nadu as 
her great father Jawaharlal Nehru had. 

I do not want to politicalise anything.    Since 
the time at my disposal is   limited,  I  will   be 
very  brief.    1 would like to bring to the 
notice of the Finance Minister one of the main 
projects    which has been    the long-felt 
demand of Tamilians and which has  been  the  
dream   0f     Tamilians. Sir, nowadays we are 
very much concerned about the superpower 
rivalry in the Indian Ocean.   In this connec-
tion,   I  would   like   to  say  that  our ports  
in the east coast    should    be strengthened.     
Of   course,   there   has been a phenomenal    
growth in    the port traffic in    Tuticorin    
after    the merger of the tw0 ports, the old and 
the new.   But, Sir, unless the fiethu-
samudram     project  is   implemented, the  
Tuticorin  port  will  not  get  the vital 
importance which was  planned for  it  earlier.       
Unfortunately,     the Canal  Project were  not    
viable    for year that the economics of the 
Sethu Canal  Project  were  not  viahla    for 
implementation.    Sir, here is a report by one 
Mr. Koil Pillai, Retired Chief Engineer, PWD 
and the former Chief Engineer and 
Administrator, Tuticorin Harbour   Project.   
This   Report   has been   submitted   to  the  
Government. Sir,   regarding  this  project,   I   
would like to say that you will be surprised 

to know that during the days of the British   this   
project  was   considered. Between  I860 and  
1922,  as many as nine  proposals  were  
considered   and investigated for having a canal, 
ship canal,   mostly   trough     Rameswararr and  
mostly  to  connect  the   Gulf   of Mannar with 
the palk Strait.    These proposals were:   in 
1860, Commander Taylor's proposal; in 1862, 
Townshed's proposal;     in     1962,     
Parliamentary Committee's   proposal;   in   
1862;   William Demison's proposal; in 1871* 
Stod. dart's  proposal;  in   1872,   Rebertson'? 
proposal;  in   1884,  Jhon  Code's   proposal; in 
1903 S. I. Railway Engineer's proposal;    and      
in    1922,      Robert Bristow's proposal.    There 
have been nine    proposals    even    during     
the British  days.    And,  Sir,   there  were two 
proposals after the independent of the  country.    
For    the    planned development of the cpuntry 
and for the  execution of    this    project,    the 
Government   constituted   the   Sethu-
samudram    Project     Committee     in 
December  1955 with  Sir    A.  Rama-swamy   
Mudaliar   as   the   Chairman. That Committee 
recommended in 1956 that  the  Sethusamudram 
Ship Canal Project  and  the     Tuticorin  
Harbour Project  are  closely   interrelated   and 
that they should be executed as part of one and 
the  same     project     and should be completed 
during the Second Five Year Plan period. 

Then,   Sir,   the    second    proposal; Since 
the Tuticorin Harbour  Project was   sanctioned   
in   1963   for  detailed investigation and 
execution, the Chief Engineer    and     
Administrator     took charge in May 1963.   The 
Government of India, in September 1963. with 
the intention of taking  up for investigation  and  
execution the  Sethusamudram    Canal    
Project,    as    per    the recommendations     of 
the     Mudaliar Committee,   decided  at  a 
meeting of the Union Cabinet  on the  12th  Sep-
tember 1963 that this project should be   
included   amongst   the   items   for advance 
action relating to the Fourth Five Year Plan and 
in pursuance  of I    this decision a high-level 
Committee, 
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with the Secretary in the Ministry of 
Transport and Shipping, Dr. Nagendra Singh, 
ICS, as Chairman was appointed in 
December, 1964. The investigation work was 
started from May 1965 and all possible 
proposals were examined and the high-level 
Committee submitted its detailed project 
report and estimates to the Government in 
1968 for the proposed Sethu-samudram Ship 
Canal Project. What happened after that? Sir, 
in 1980, the Government announced that the 
economics of this projects were not viable 
enough for implementation. 

No doubt) Sir, the cost of the project has 
gone up by 2\ to 3 times the cost of 1968 and 
now it works out to Rs. 110 crores as against 
Rs. 37.46 crores in 1968. But, Sir, the comple-
ted project can easily pay back the capital 
investment of Rs. 110 crores in about 28 
years as forecast in 1968. It is, therefore, 
hoped that the Government of India wiTl 
consider very graciously this project which is 
of great national importance. I think the 
Government will reconsider its decision taken 
earlier. Sir, this was the dream of the great 
patriotic poet Sufcramania Bharathi. He was 
born in Tamil Nadu. For example, he narrated 
about connecting the Ganges and the Kauveri. 
Not only that but also the great October 
Revolution of Soviet Russia, and the 
liberation movement in Italy and Belgium, 
and other movements in other European 
countries were also narrated in his poems. We 
are going to have the centenary celeberations 
of the great poet next year. And, of course, 
the West Bengal Government and the people 
in Calcutta have decided to erect a statue of 
Subramania Bharathi. I would like to recite a 
few lines from one of his poems in Tamil: 

"Ihantharu Manayil Neeng-i Idar Migu 
Siraippattalum 

Pathan 'Thiru Irandum Mar{ Pazhi 
Mipundu Izivuttalum 

Vithantharu Kodi Innal Vizhinden-nai 
Maithittalum 

Suthanthira Devi    Unnai    Thozhu-thidal 
Marakkilane." 

This means: Let all horrors of jail encircle 
me. Let rny life be destroyed, let millions of 
hardships attack me, I will not yield; I will 
never forget to worship the angel of Freedom. 

So the Great Poet Subramania Bharathi 
should be respected. And if we implement that 
canal project, we shall materialise the dream 
of that Great Poet. A small port in 
Rameswaram should be built and it should be 
named after Subramania Bharathi. 

I would also like to request the 
Government to open a University in Delhi and 
name that University as the 'Bharathi 
University', in thi3 connection, Sir, it will be 
very proper and relevant if I request the 
Government to release special stamps to 
honour the Great Poet Subramania Bharathi. 
Also, Sir, I would like to request the 
Government to allot more funds to Tamil 
Nadu, because the people in Tamil Nadu are 
suffering. (Time Bell rings) They are 
suffering due to drought conditions, if the 
Government allots more funds, then the 
people of Tamil Nadu will be saved, 
otherwise thousands of people are deserting 
their places; they are going into cities to find 
out jobs. So I would request the Government 
to allot more funds, taking into consideration 
the serious drought conditions in Tamil Nadu. 
Also, Sir, irrigation schemes in our country 
should be given proper attention and due im-
portance. Many of the schemes, I think, are 
pending for years, though surveys have 
already been made. Many of the schemes are 
in cold storage.    (Time Bell rings) 

Of course. I wanted to speak more. I have 
got a lot of material. But you have indicated 
that my time is very short.    So I would  not  
like  to  say 
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uch. I would only request the Gov. ernment 
only to meet our two demands, that is, the 
Sethu Canal project and also release special 
stamps to honour the Great Poet, Subramania 
Bharathi, and als0 to allot more funds to 
Tamil Nadu. 

With  these words, Sir,  I conclude. Thank 
you very much. 

ER.   MALCOLM   S.   ADISESHIAH 
(Nominated);     Mr.    Vice-Chairman, Sir, i 
would like to support the Appropriation   (No. 
4)   Bill,  1981,   with two general comments.    
The first is that the only purpose of these Ap-
propriation   and   Finance  Bills     and budgets 
is to raise resources  and to distribute    those     
resources     among various  items  of  
Government  which are  not  decided     by  the     
Finance Ministry.    These   items   or   
activities of   the  Government  are  decided  by 
the    Government    as   a   whole   the Cabinet    
and   the  various   Ministers, with the Finance 
Minister having a say whether the resources 
should be a little less or they should be a little 
more for each department.    I think, we use this 
debate in order to range over the whole area of 
the economy of  the  government.    We  expect  
the Minister to contain inflation, to promote    
industrialisation,     to  promote small    
industries,  to increase     farm incomes, t0 
reduce the trade deficit, to   increase   
employment,   to   contain population and you, 
Sir, also reaised the  question  of  the    
judiciary,    the justices  and so  on.    We  
range  over the whole area,    though really,    
the Appropriation  Bill  and  the   Finance Bill 
are much more restrictive in their scope.    This     
is my     first     general •comment. 

My second comment is that the economic 
situation today is a IMflto worse than when we 
debated jt in the Lok Sabha and in the Rajya 
Sabha on the General Budget. At that time, 
the Finance Minister said that the price rise 
up to January is 13.4 per cent.   I forecast 15 
per cent. Now, 

the year 1980-81 has ended. The official 
figure of inflation is 16.4 per cent, for twelve 
months, whereas, if you really take the 
provisional figures between March, 1981 and 
March, 1980, you will find that it is at 17.85 
per cent, one per cent more. This is bad 
enough. This is well above what I forecast. I 
thought it would be 15 per cent. What is even 
more disturbing is that, when we compare the 
wholesale price index figures between March, 
28, and April, 11, we find tnat there has been a 
4 point rise in prices. Between March, 28, and 
April, 11 it has gone up from 270 t0 274, 
which means, a 1.5 per cent rise in two weeks. 
For a month, it is 3 per cent and for a year, it 
may be anything more than 30 per cent. This 
is disturbing. What is even more disturbing is 
that, if you look at the price rise, we find that 
the increase in food items is 1.1 per cent, in 
food products—2.3 per cent, edible oils—2.3 
per cent, sugar—2.8 per cent and jute tex-
tiles—3.3 per cent. The Government says that 
the increase is only in regard to pil and sugar. 
But the wholesale price index shows that there 
is increase in every item, in every group of 
items.   (Interruptions) 

Then, secondly, in regard to the main anti-
inflationary instrument, namely, the special 
bearer bonds scheme, as has been pointed out 
by the hon. Finance Minister in reply to a 
question, only one-fifth 0f what was expected 
has been mobilised so far. This shows that this 
rinti-inflationary scheme has not been as 
successful as we through it would be. We 
expected that it would bring in Rs. 1,000 
crores. 

The Rabi crop is expected to be very good. 
But i see, there is a scramble for wheat-In 
Punjab, in Madhya Pradesh and so on, where, 
the levy has been introduced unfortunately in 
order to stop this scramble. As far as the 
industrial and infra-structure situation is con-
cerned,  the picture     is   mixed.    My 
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second general comment is that—I hope the 
hon. Minister would agree; he is not 
responsible for this; the economic situation is 
a little more gloomy and a little more serious 
than when we discussed it a month ago under 
the General Budget. 

Now,  Sir,  turning to  the    Appropriation  Bill,  
there  are  four     items that I wish to call 
attention to.    One is item number 41, under 
which, Rs. 6,800  crores are being transferred to 
the States.   This is the highest item. This is as a 
result of the recommendations of the Seventh 
Finance Commission which we had an occasion 
to review and so on.  In spite of    this very 
large devolution which is taking place, what we 
find is that in 1979-80, the States' Budgets 
recorded a deficit of  Rs.  441     crores.     Last     
year, in 1980-81,  they  registered  a  deficit   of 
Rs. 446 crores.    This year, so far, the 
budgetary     deficit of the     States is nearly 
double, at Rs. 804 crores. Now we are all 
concerned~w"th the Central deficit,  losing sight  
of the fact  that there   is   deficit   building   up   
in  the States.    The Minister  is well aware of  
this.     In  spite  of  the     generous devolution   
by   the   Seventh   Finance Commission  made 
t° the states, the States are not managing their 
finances in a proper way.   1 think the Reserve 
Bank has     reviewed     this     growing deficit 
and it is an occasion when we should also  
express our concern and desire for more  careful 
fiscal management on the part of the States so 
that  we  do  not  add   Rs.  800  crores to 
whatever deficit we are forced to have in the 
Central Budget. 

The second point is about items 19 to 24 in 
the Appropriation Bill on defence. Adding up 
the capital cost, it comes to about Rs. 5167 
crores. Now, Mr. Vice-Chairman, I ask the 
Finance Minister the same question that 1 
asked last year. I know, defence is a sacred 
cow, especially today, in view of the 
insecurity that we have in the countryj with 
arming 

of our neighbours and the Indian Ocean being 
in a mass. It is difficult t0 talk about defence 
matters and I am not talking about those 
matters. But I want to ask the Finance Minis-
ter whether they put the Defence Ministry, 
their requests 'for projects etc., through the 
same financial scrutiny as you are doing in 
the case of other Ministries. I think this as-
surance we must have because there is a large 
sum of money that we are appropriating and 
they" must also be subjected to scrutiny. 

The  third is in reference to items two   t0   five     
covering     agriculture, fisheries, forestry,  
animal husbandry, etc.,  which comes  to about 
Rs.  1700 crores.    Here,  Mr.   Vice-Chairman,  
I have  to  make  two  comments.     The first is 
that our foodgrains, our agricultural production 
is estimated to be in a good condition—I do not 
want to waste your  time with  statistics—but 
looking at  what we are    producing, especially 
in the areas of  fojograins, jute, cotton and 
sugarcane, I feel that the Sixth Plan targets on 
these need to be reviewed.    They    seem    to 
be somewhat   modest   comparted   to   the 
satisfactory food and agriculture production that  
is   going  to   result  this year.   Now 1 have to 
point out to the declining    trend"   in  wheat  
procurement.   In fact, the Ministry of Agri-
culture and Rural Reconstruction has sent out a 
circular to the State Governments saying    that 
they    are no longer going to make available 
wheat and foodgrains under the     'Food for 
Work Programme' and that the State 
Governments would have to procure the same 
for themselves.   The second thing to which I 
would like to call the attention of the Minister 
Here is that we are producing more and more 
food, but according to the Ministry of 
Agriculture—I think  it is  called   the Research 
and Storage Department of the Ministry—
figuresi the amount  of wastage  of foodgrains  
every year is increasing.    We    are    wasting    
now some 10 to 12 per cent 0f foodgrains-that 
we produce due to poor storage 
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and post harvest technology. This is worth 
about Rs. 1000 crores and represents a very 
important loss to the country. Now, my last 
point is item 64 on irrigation. Here I want to 
say two things. The first is the delays in 
completing irrigation projects are going on 
increasing and the costs are escalating so that 
we are involved in a very heavy loss in this 
area to the country. My second comment is in 
relation to the figures that have teen 
published this morning about the number of 
small and marginal farmers in the country and 
the amount of net and gross irrigated land. 
When I spoke about it this morning, the 
Minister of Agriculture and also the 
Chairman brushed " it aside, but 1 want to 
point out simply that according to the figure 
that has been published this morning, the total 
number of small and marginal farmers in the 
country is about 6 lakhs. They represent 70 
per cent of all farmers. 70 per cent of all culti-
vators are small and marginal farmers. And  
they own less than 30 per cent 

•of land roughly. My question is out of the 37 
million hectares of net irrigated land and 47 
million hectares of gross irrigated land, are the 
small and marginal farmers getting their share 
of the irrigation, which should be something 
like 30 to 35 per cent—or at least 30 per cent? 
Are they getting it? I hope the Minister will 
answer it. This morning when I asked this, 
unfortunately the Chairman said that this 
needs one hours lecture. You don't need one 
hour's lecture for this. All I want t0 know is 
whether the small and marginal farmers are 
getting their minimum share Of this tre-
mendous irrigation potential that we .have 
invested in. 

Finally, mav I ask one thing more? I do not 
expect the Minister will be able to answer me. 
Once more I would like to ask what the basis 
is for the division between the funds shown 
here of Rs. 20,000 crores as ""voted by 
Parliament" and Rs. 32,000 

crores "charged to the Consolidated Fund". Is 
there any criteria or norm by which this 
division is made? I must say that the column 
"Voted by-Parliament" is becoming less and 
kss serious, with Parliament discussing and 
voting 0nly nine Ministries and the rest being 
guillotined, so that the power 0f Parliament 
over the Appropriation Bill and the Finance 
Bill is becoming less and iesg important. With 
these comments, I commend the 
Appropriation Bill. 

SHRI AMARPROSAD CHAKRABORTY 
(West Bengal); Mr. Vice. Chairman, Sir, I rise 
to draw the attention 0i the Finance Minister to 
some vital points regarding the State of West 
Bengal. Broadly we know-that this 
Government's entire budgets in the last 34 
years have been based on capitalist economy. 
From the very beginning we have been 
stressing that through deficit financing and 
such budgets, you cannot do good to the 
people, fhis has been proved. I will not enter 
into the jungle of figures. But the jungle of 
figures automatically proves how the Budget 
has been a miserable failure. Still, they have 
been hood-winking the people by telling them 
sometimes of socialism and sometimes about 
removal o'f poverty. By these slogans, they are 
maintainin'g the budgets and giving more and 
more to the capitalist section, making the poor 
poorer. It does not require any statistics to 
prove it. Now it is common knowledge that 60 
per cent of the people are living below the 
starvation level and only 25 families are 
actually ruling. The national wealth ig 
concentrated in their hands. Thig is due to the 
defective budget; this is due to the budget 
being oriented towards capitalist economy, for 
the betterment 0f the capitalists. Be that as it 
may. within the framework o'f that buffget, I 
would like to draw the attention of the 
Minister to the fact that in West Bengal, in 
mopping up tba resources, the Central Govern-
ment has taken up 50 per cent of the total 
revenue resources collected. But 
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[Shri Amarprosad Chakrabortyj the Planning 
Commission says that ' you must also mop up 
resources for social and ec°nomic development of 
the States. Very good. But if vo'-i take away the 
entire revenue, if you take away the entire 
additional resources which are being collected by 
you by Way o'f excise duties, income tax and s° 
on and also if the other resources are taken away 
by the big capitalists and not given to other sec-
tions, what shall we ^o? According to the 
Planning Commission formula, if we are to make 
economic and social development, we have to 
take overdraft; we have to take permission. At 
that time, we are faced with the threat: "Don't 
take overdraft, Overdraft will not be allowed". 
Then nobody would pay. We are placed in such a 
position that you take away the resources to 
which we are entitled to and also you do not give 
us our part for social and economic development 
of the State. You will be surprised to know, Sir, 
that from 1962 no new industry has been set up 
to West Bengal. At that time it was their 
Government which was there. It was the 
Congress. Government, but still, from 1962 no 
new industry has been set up in West Bengal and 
no funds have been allocated for that J purpose. 
So, as Dr. Malcolm Adises- j hiah has said, we 
are collecting the ' resources, we are mopping up 
the resources, but our resources are taken I away 
by the Centre. Out Of the total resources of the 
whole country, we contribute 50 per cent but we 
are not given back any proper resources for social 
and economic development or for the 
development of industry. This time .only for the 
petro-chemical complex, at the last moment, they 
have given something but still the fund has not 
been allotted. Only a token amount of Rs. 29 
crores was given, probably, if I am not incorrect, 
and the project is also in such a state when We do 
not know whether it will come up successfully or 
not. 

Sir, I would also draw the attention of the 
Minister to the Hooghly second 

bridge. After repeated reminder3 and pressure 
olfly they had released a part of the amount, 
and the project is lying unfinished for a long 
time now. Regarding industry and other deve-
lopments, we have not been given any. thing. 
They cannot give us money but they take 
money from us. Thig is the strange feature. 
We request the Minister to consider this 
problem. Even for industry they have not 
given anything from 1962 up to 1981. The 
only industry which was given last time is the 
Haldia petro-chemical complex, but that also 
is being treated in a stepmotherly way—if I 
may use that language—because they are not 
giving the amounts in a proper way so that it 
can develop very i3oon. 

We introduced the Food for Work 
programme for the lean season so that the 
landless labourers can have this benefit. But 
due to some sort of—I won't use the word 
"trickery"— cleverness of some people, it has 
been practically discontinued. They say, you 
have not given the account. We say, if the rice 
is lying with the contractor, how can we give 
the account? Because, unless we utilise the 
rice, we cannot give anv account for it. Then 
some dispute arose and there is a bottleneck 
there also. 

Now about the DVC, Sir. You will be 
surprised to know that we are in such a 
pitiable condition in Calcutta due t0 load 
shedding. The Minister knows that the Chief 
Minister requested the DVC to give us some 
more quota. (Time-hell rings). But only 95 
megawatts is being supplied to us with the 
result that Calcutta is alwayg in the grip o'f 
darkness. All the machinery there is old and it 
does ork properly. Moreover, in todays papers 
you would have read that a person having read 
up to fourth cla?s has become an Assistant 
Engineer there. He is a recruit 0f the last 
regime. They had done it. So, this problem of 
bad recruitment is also there. Be that as it 
may, the DVC is supplying power to 
Rajasthan and other States, but to a place 
which 
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is the nearest to the place where they are 
producing power, they are not ready to supply 
it, that is, to us. "Why? Because of some 
disputes and some conflict with Mr. Luther 
who is the head of it. But, cannot the \ 
Governmenf ask them to supply power to us 
for the development of industry and production 
in the coalfields? The Minister knows what is 
the position of the coalfields. He also knows 
the position of the industry. Pro- I duction in 
the industries and coalfields there is hampered 
due to nonavailability of energy. Then, Sir, 
unemployment and other things have been 
covered. I shall not repeat those figures and 
points, gut may I request one thing? Why are 
they i»t taking the problem of land reforms 
seriously? It can be done. Still the zamindari 
and jotdari systems are continuing and the 
landless labourers are" not provided with an 
inch of land. But we have distributed lakhs of 
acres of land to the landleSs labourers.    We 
have done it. 

And lastly there is the workers' 
problem. You have seen in the case 
of the LIC employees what the Gov 
ernment is doing. There is some in 
crement somewhere, but there is no 
fixation of prices at the all-India 
level and that increment in benefits 
is more than neutralized by the 
rising prices. Sir, regarding the ris- ! 
ing prices many statistics have been 
given. I do not like to give the 
figures again. What I would re 
quest is that, if you want to increase 
production, if you want to give re 
lief to the poorer sections, if you 
want the poorer sections, the pea 
sants and the labourers', to prosper, 
you must change your policy. You 
should not hoodwink the people and 
should actuallv remove poverty and 
not the poor people. So long what 
I have seen is that the poor people 
have been ousted or the poor people 
have bVpm made poorer while the 
rich people have become richer and 
richer. I hope the Finance Minister 
will look into it and do some good 
to the people.  

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Now I want to 
mention to the House that the list of speakers 
is concluded. Actually it ig the time of the 
Treasury Benches that has been utilized by 
the Opp0sition as the Minister of 
Parliamentary Affairs was kind enough to 
withdraw his speakers. I have still one or two 
requests that they be allowed to speak. I had 
asked the Minister of Parliamentary Affairs if 
he could give a little time, five or seven 
minutes and he said 'All right. So I can give 
only three minutes to each speaker. 

SHRI MAGANBHAI BAROT: How 
many are to speak? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): There  are  only    
two,    I    think  Mr. 
Nanda you wanted  to speak. 

* 
SHRI NARASINGHA PRASAD 

NANDA: Sir, we have been talking about a 
new international economic order and it has 
been the plea of the undeveloped and the 
developing States that unless a new 
international economic order is established, 
the future of the world is doomed. May I 
plead with this Government for a new 
national economic order on the same grounds 
on which you are pleading for a new 
international economic order. When I suggest 
and call for a new national economic order, I 
want total... 

SHRI AMARPROSAD CHAKRA-
BORTY; Let them think of the nation's  
economy first. 

SHRI NARASINGHA PRASAD 
NANDA: ... re-allocation of funds, change of 
priorities, giving greater importance to certain 
basic and minimum needs o'f human life, 
change in the entire policy of allocation of 
resources available in the hands of the 
Government. Sir, you will kindly notice that 
taking 1947 as the base year there is a sharp 
decline in the purchasing power of money. 
Now the   value   Of  rupee  is   17  paise.     If 
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[Shri Narasingha Prasad Nanda] 

you take i960 as the bass year, the 
.alue of raf As Dr. 
Adiseshiah rightly pointed 0ut, compared with 
the economic situation when we were 
discussing the Budget, the present situation is 
worse. I am in complete agreement with him. 
The other day, while discussing the two Bills 
on the Ministry of Supply, I did mention how 
inflation is on the upward tendency and that is 
causing us a lot of anxiety. I do not want to 
discuss that point because you  have given me  
very little time. 

One short point that I would like to make, 
Mr. Minister, is this. Instead of having the 
Agricultural Prices Commission, please 
consider whether it would not be desirable to 
have an Agricultural Price Policy 
Commission because of the new dimension 
added to our Indian polity by the farmers 
because of their cons. ciousness and agitation 
going on in the counrty. Instead of having just 
the Price Commission, should we not 
consider having olie Price Policy 
Commission? 

Sir, this is an Appropriation Bill, and I 
know that anything under the Sun can be 
discussed on thig Bill because after all as Dr. 
Adiseshiah has said, the amounts are allocated 
by the various Ministries. It is not just the 
concern of the Finance Ministry. They are just 
put together. We can, therefore, discuss all the 
Ministries. I would submit. Sir, I have some 
points to make about my State. 

You may know that the Paradip Port came 
into existence before the Tuticorin Port was 
declared as a major port. Whereas in' 
Tuticorin we have nine berths, at Paradip we 
have got only two berths. Iron-ore is des-
patched from Paradip. Paradip can handle 
much more cargo both ways, and, therefore, a 
few more berths would be necessary at 
Paradip. I would also pleacTior a ship-
building 

yard for which the Orissa Government and 
the people of Orissa have been pressing very 
hard. I would plead for a steel plant, a port-
based steel plant, because earlier we agreed 
that the steef'plant should come up fast at 
Vizag, but the next opportunity   should   be   
given   to   Paradip. 

Two more things, sir, and I will end my 
submission. 

I would request the hon. Minister to 
accelerate the pace Of the Indra-vati Project 
because the entire power will have to come 
from Indra-vati for the aluminium plant. You 
will have to do this if <MU really intend to 
have the aluminium plant in Orissa for which 
only recently the Prime Minister laid the 
foundation1 stone. We will continue to 
entertain doubts about the implementation of 
that project so long as you do not accelerate 
the pace of the Indravati Project which will 
produce power. 

Similarly, I would submit that we are 
sending away all our zinc from Orissa. It is 
being taken outside. The Government should 
consider very seriously whether o. zinc 
factory can be established in  Orissa. 

These are a few points that I wanted to 
make. Thank you very much. I do not know 
whether you are so hard pressed for time. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): We are utilising the 
Treasury Ben. ches'  time.     Yes,   Mr.  Jha. 

SHRI NARASINGHA PRASAD NANDA; 
Are we at fault? We never debarred the 
Treasury Benches. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That is all right, 
Mr. Nanda. Everything is well that ends well. 
Yes, Mr.  Jha.    Three minutes. 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Yo uhave to 
conclude now. 
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THE vrCE"-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Please 
conclude. I am calling Mr. Rameshwar 
Singh. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Rameshwa^ 
Singh. You know how much time I have 
allotted to you. 
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SHRI MAGANBHAI BAROT; Mr. Vice-
Chairman, I am very grateful to th^ 
honourable Members who have participated 
in the debate on the Appropriation Bill. Let 
me at the outset concede to the House that 
Appropriation Bill, according to us, is a very 
important Bill and the very valuable 
suggestions of the honourable Members 
deserve a reply from my very respected senior 
colleague, the honourable Finance Minister, 
himself, but his pre-occupation in the larger 
national interests has required him to go 0ut. 
and therefore, I will be very humble in saying 
that i'f I cannot meet with the points raised... 

 

SHRI MAGANBHAI BAROT: So, Sir, if I 
cannot meet with the expectations of the hon. 
friends as they should have expected from 
my senior and very respected hon. Finance 
Minister,  they  should  pardon me.    1 
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fShri Maganbhai Barot] 

would only try to answer some of the points 
raised here. 

There are gome general points and there 
aresome. points which the hon. Members 
have raised regarding their States or as 
individual problems. 

I would first of all deal with those general 
problems cpllectively. One of the criticisms 
against the Budget is that there is no adequate 
provision for such important items such as 
agriculture, irrigation and food for work 
programme. 1 am sure, when I give facts this 
impression shall be corrected. 

There is a very concerned feeling expressed 
in the House "and that is with regard to 
inflation. Nobody on our side, none sitting 0n 
the treasury benches, has ever claimed that wa 
have conquered this evil. What we have been 
trying is to arrest it. We have not completely 
conquered it One thing that comes in our way 
of even arresting it is the situation in which 
the economy was entrusted to us. What was 
the economic situation that was left *o us when 
we took over?- In January 1980 we inherited 
a deficit of Rs. 2,700 crores and 22 per cent 
inflation. The hon. Finance Minister once 
described in this House that we were required 
to put the economy in intensive care unit. And 
we have succeeded in bringing down the 
inflation from 22 per cent to 15.5 per cent. 
Our legacy was that the economic 
infrastructure was totally collapsed and the 
rate of inflation was high and the deficit was 
the highest. With this situation we took 
charge and gradually improved our position. 
What was our approach? Our approach was 
that more and more supply of commodities is 
the only answer in a country like ours. 
Therefore, both in industry, either in the 
larger of smaller scale   

 

Sir, I say on this point that we took an 
approach and in our approach-we are creating 
confidence in this country. On the agricultural 
front, fortunately, with' nature with us and 
with our farmers with us, we have been 
making the best of production. On the 
industrial front also the figures are known to 
the House—I can say that the industry is 
picking up. We did think of certain measures 
and, as the honourable Finance Minister said, 
fears were expressed that our deficit would go 
up. Some of the honourable Members rightly 
referred to the contribution of the States 
towards the deficit, the States' deficit of Rs. 
800 crores. I would expect that those 
honourable Members who have pleaded the 
cause of the States would also convey our 
request to them that they should also try to 
take care to see that their budgets are also not 
more and more deficit budgets. Whereas it is 
our obligation to honour the commitments to 
the States, we also expect from the States their 
part of the contribution and in this connection, 
Sir, I would say that in the Sixth Five Year 
Plan, we have expectations from the States 
also and we expect the States to contribute 
also. But, Sir, sometimes it is said that our. 
deficit Budget we can cut down to zero-deficit 
Budget. Well, Sir, it is not very difficult. It is 
not very difficult for us if we have to do it.   
But how 
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do we do it?    From the  Rs.  97,500 crores 
that we have allocated or planned for the 
Sixth Plan, we can reduce the allocation     
for some schemes to nearly Rs. 7,000 crores 
and those plans which are for the upliftment 
of the country, which are for the develop-
ment of the country, you can remove from 
the Plan and the deficit is reduced to zero.   Is 
it for this that the people  have  given us  the 
mandate? Sir,  the    people have given    us 
the mandate     thinking  that we  will  do 
something  for  the    people    of     the 
country, both in the    rural and the urban  
areas  of the  country.    Therefore,  reducing  
the Plan estimates  or cutting down the 
projects for bringing the deficit to zero in this 
manner is not our policy.   It is not our 
policy. We  shall  try   to  meet  the  planned 
expenditure   and  we  have  estimated for it 
and we have the necessary sanction from the 
National Development Council.   Sir, this is 
how we propose to  spend  the present 
amounts   given to us.    Whereas    we are 
trying for arresting     inflation, whereas we 
are struggling for  controlling inflation,  I 
hould say that there are forces beyond our 
control which are at work and we cannot 
insulate our economy completely from the 
international or outside aggression by the 
petrol prices, the fertilizer prices, the crude 
prices, etc. and simply it is not in our power 
to check them.    We are    under  an 
obligation to pay thasg' prices which the 
international     markets     demand and they 
play a very important role in  the inflation  in 
our economy.    It may be appreciated that it 
is to the credit  of  this  Government and  it is 
to the credit of the honourable Prime 
Minister that we  have been  able to retain  
the flow of  crude  and petroleum  products  
and     fertilizers  from those countries which 
themselves are in difficulty.    But, so far as  
we are concerned, their supply to us is con-
stant and uninterrupted.    So, Sir, the nation 
will bear with us and I hope it will appreciate 
that if we are keeping our economy safe and 
unaffected, as it never could have been done, 
it is entirely because of the farsighted- 

    ness of the honourable Prime Minister and 
this Government. 

       Now,  Sir, coming   to some of the j    points 
raised by the honourable Mem-I    bers, I would  
like  to deal with the individual points raised by 
them. 

SHRI N. P. CHENGALRAYA NAIDU 
(Andhra Pradesh): But they are not here. 

SHRI MAGANBHAI BAROT: But I owe 
it to them. 

Sir, Mr. Sankar Ghose is an economist, is a 
senior economist, and is a senior Member  of 
this  House.    Only one difficulty I find in his 
speech and that is that he confuses and that he 
suffers from confusion.    He confuses a lot.    
He confuses his figures.    For example, when 
he takes our figures in the   present Budget,   
he forgets   that similar amounts have also 
been earmarked by the States to be spent on 
the same    schemes, be it the Rural 
Development    Programme     or be it 
agriculture.       I     would,    therefore, 
request Mr.  Ghose  to look into   the figures 
and see that not on a single item our Budget 
provides less than what  it had provided  last 
year and on  every item  that he  has referred 
to, Sir, I can say that there is more allocation,  
when the Centre's  allocation  and  the   States'   
allocations   are taken together.    Therefore, 
the criticism that less is provided than what 
was provided last year is not a correct 
criticism. 

Now, Sir, I would like to clear some doubts 
of my friends, very dear friends, from Tamil 
Nadu. Sir, Mr. Gopalsamy, Mr. 
Ramakrishnan and Mr. Kalyanasundaram 
expressed their doubts about our willingness 
to be useful to the great State of Tamil Nadu, 
and one of the reasons given was long 
distance. Sir, I would only say, that it is not 
correct. And they are all the more happy 
people when one of their great sons, Shri R. 
Ven-kataraman, is looking after the financial 
affairs not only of Tamil Nadu but of the 
whole country. (Interruptions) . 
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SHRI V. GOPALSAMY: Of course, 
(Interruptions) But even when Mr. 
Venkataraman has been there as Finance 
Minister finance for one of our projects... 
(Interruptions) it has has been denied during" 
his tenure. 

SHRI MAGANBHAI BAROT; I would 
say, Si'*, that my friends may rest assured 
that we as a nation have put our faith in him 
that he will l°°k after Tamil Nadu as much as 
the rest of the country. 

As regards the doubts about the allocation 
and drought position, I can tell them that our 
system is such that when there is a report 
about drought, a Central team visits the State 
and gives its own report. Sir, the Central team 
has recently returned and a decision Tm its 
assessment is yet to be taken. But pending 
that, Rs. 10 crores have already been given to 
the State of Tamil Nadu, as advance plan 
assistance, subject to what the allocation 
would be as per our normal practice. There 
are certain practices and conventions in this 
regard. But certainly it has not come in our 
way. No help has been denied to the State of 
Tamil Nadu. 

Then, Sir, there was a question, particularly 
from friends from West Bengal, and Mr. 
Chakraborty, an economist himself, made 
several allegations against the Central 
Government about step-motherly treatment by 
the Central Government towards West 
Bengal. Sir, he said that after 1962 nothing 
has been done from the Central Government 
side for any project or .programme. 
(Interruptions) Now, Sir, it is my turn, i would 
like to give some figures beyond 1962. Some 
of the projects sanctioned for West Bengal are 
as under: Farakka Super Thermal Power 
Station: over Rs. 320 crores, Haldia port built 
after 1962- at "the cost of nearly Rs. 200 
crores. (Interruptions) If Mr. Chakraborty has 
had his say, he should be gracious enough to 
allow me also to give fixtures after 1962. 
Then, Sir, the  Haldia fertilizers     factory,    
still 

under consideration, at a cost of over Rs. 200 
crores. Then, projects for development of 
Central Inland Water Transport Corporation, 
about Rs. 28 crores. Then, Sir, the transport 
project, underground railway, for Calcutta 
estimated at over Rs. 200 crores.J I am only 
giving these figures to reply to the allegation 
about the 'stepmotherly attitude' of the Central 
Government towards West Bengal. 1 a,*m 
afraid, Sir, that after knowing these figures, 
other friends have complained to us that we 
have been more partial to West Bengal and less 
to others. Sir, the lady Member, Shri-mati Ila 
Bhattacharya made a point about Tripura. I 
would generally say that the North-Eastern 
States are a particular concern of the Central 
Government. It is well-known that we are 
taking all possible steps to improve the 
economy of these areas about which we have 
reason to he concerned. The backwardness of 
some parts of India is not because of what 
happened in the last thirty-three years or what 
did not happen in the last thirty-three years. 
This nation has both its history and its 
geography. Its geography places a particular 
part somewhere. But the history during the last 
200 years, when we were under the British 
rule, was such that the foreign rulers brought 
about some developments like railways, ports 
and so on only to the areas from which it was 
possible for them to get some benefit for them 
and for their country. Under these 
considerations, the North-Eastern States did 
not have any importance for them. These omis-
sions are, therefore, the result of the historical 
background given to us and the geographical 
situation in which this country stands. Yet, we 
have done a lot and we are equally concerned 
about the development of the North-Eastern 
States. A high-powered Committee under the 
hon. Minister, Mr. Makwana, has been 
specially assigned this work. The Planning 
Minister and the Finance Minister have said on 
the floor of the House that if they can help by 
going there, they themselves would take 
personal interest and ful- 
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filling his commitment, the Finance Minister 
went to the North-Eastern States and he 
himself is personally looking into the 
problems of these States. Barring only the 
point about the rice not being of a quality fit 
for human consumption, I would request the 
hon. lady Member to give me the necessary 
papers and I would pass it on to the hon.  
Minister concerned. 

These are some of the points. In regard to 
allocation of funds, I would only say how we 
have done it. 1 would give only comparative 
figures. In regard to agriculture, in 1980-81, 
the outlay was Rs. 925 crores. This year, it 
has been increased to Rs. 1047 crores. In 
regard to irrigation, whereas, the allocation 
last year was Rs. 1213 crores, this year, we 
have provided Rs. 1408 crores. In regard to 
minor irrigation, whereas, the allocation last 
year was Rs. 266 crores, in the present year, 
the outlay is Rs. 301 crores. In regard to 
power, which is the concern of all of us 
whereas, in the last year, the allocation was 
Rs. 2,745 crores, the present year's  outlay  is  
Rs.  3326  crores. 

A question was raised by Dr. Adi-seshiah, 
whether, in regard to defence expenditure, we 
are taking the same care and caution. I would 
assure the hon. Member that whether we 
debate a particular department or a Ministry 
here or not, so far as the expenditure part is 
concerned, enough care is taken. Experts sit 
upon it and whether we debate Defence or 
not, the expenditure is fully scrutinised and is 
taken as much care of as any other 
expenditure. Sir, I believe, I have answered 
the points made by hon. Members, barring 
only your points, Sir, about some issues. Sir, 
these being in the nature of criticism 

of certain events and personalities, I hope, 
you will give me the benefit of pardon and 
would not ask me to refer to them. With these 
words, Sir, I commend the Bill. 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND     GANESH     KULKARNI): The 
question is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1981-82, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE      VICE-CHAIRMAN       (SHRI 
ARVIND     GANESH    KULKARNI): We  
shall     now take  up     clause  by clause 
consideration of the Bill. 

Clauses 2 to 4 and the Schedule were added to 
the Bill. 

Clause  1, the Enacting  Formula and the Title 
were added to the Bill. 

SHRI MAGANBHAI BAROT:    Sir, I 
move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): The House stands 
adjourned till 11.00 A.M. tomorrow. 

The House then adjourned at 
fifty-seven minutes past five of the 
clock till eleven of the clock on 
Thursday, the 30th April, 1981. 
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